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1. thc Chairman of tbe Public Accounts Committcc. as a u t h o r i d  by 
Ihc Committcc. do present on thcir behalf this Seventieth Report on the 
Action Taken by Government on the recommendations of the Public 
Accounts Committee contained in their 25th Report (Fourth Lok Sabha) 
rclnting to Ministries of Home APairs; Labour, Employment & Rehabilita- 
tion (Dcptt. of Rehabilitation) and Tourism & Civil Aviation. 

2. On 12th June, 1968, an "Action Taken" Sub-Committee was 
.~ppointcd to scrutinisc the replies rcceivcd from Govrrnmcnt in pursuance 
c j t  thc rccommcr,dntions made by the Committcc in their earlier Reports. 
'The Sub-Conimittcr wits constituted with following Members : 

1 .  Shri D. K. Kunte Convcncr 
2 .  Shri C .  K. Uhattirchar~y;~ 
3. Shri K. K. Nayilr 
4. Shri Narcndra Kuniar SAvc 
5 .  Shrimati Trirkeshwari Sinha 
6. Shri N. R. M. Swamy. 

?. 'The draft Rcpon was con4dcrc.d and itdoptcd by thc Sub-Committcc 
at thcir sitting held on 10th April 1969 and fin;tll> ndoptcd by the Public 
Account\ C'omniittcc on 2 1 \t April. 1969. 

4. For f;lcillty of rcfcrcnce thc main co~wlusions rccommc.ndations of 
thc Committee haw been printed in thick typc in thc bod? of thc Report. 
A \tatcnwnt showing the sumnlary of thc main rccomnwnd.~t ionv'Obscr- 
i.itiom o f  the Committee is appndcd to the Report (Appendix). 

5. Thc Committee pl,?cc on record thcir appreciation of the assistance 
rcndcrcd to them in this matter by the Ccnlptrollcr and Auditor Gencrai 
of India. 

31. R. MASANI. 
Cltairnrrm. 



REPORT 
This Report of tbe Chmittee deals with action taken by Governmelrt 

on the r e c n d a t i ~ l u )  umtaincd in their 25th Report (Fourth Ldc 
Sabha) relating to the Ministries of Home Affairs; L3kwr, Employment 
and Rehabilitation (Department of Rehabilitation) and Tourism & Civil 
Aviation, which. was presented to the Howc on 1 1 th April, 1968. 

1.2. Thc action taken ndcs/statements on thc: rewmtnendations of 
the Commitwe containcd in tbo 25th Report have been catcgorised under 
thc follow.'mg heads : 

( i ) R~cornmendarions/&scr~~utions that I I~ IVC been accepted by tire 
Govenmtent : 
S.Nos. 1.2, 3.4.6, 7. 10, 17 (Pam2.69to2.72.  3.17. 3.18. 
3.19, 3.35, 3.37, 3.39 and 3.40). 

( iii 1 Recorr?trne~urio~~~/oh~~er~~atinrt~ replit*.$ 1,)  n-hid1 h r e  nor been 
accepted by the Corwnirret a d  which require rrirerorion : 
S. Sos. 5 (Paris 1.45 to 1.47). 11,  12. 13. 14 and 15. 

1.3. The Committee havc dealt with the mattcr rclcrrcd to in thc' recan- 
nwMiations containcd in S. Nos. 8 and Y (Para\ 1.69 and I .il) dating to 
the Indian Stati4c.d lnaitutc in ~hcir 59th Report prwntcd to Lok Sabba 
on 2nd April. 1969. 

Thc Ccwnmitm will rn deal with Action Tikcn by Govcmment cia 
\omc of thc ~ c m m n d a h .  

luws Of Pumrhur~s & orher Supply Dropping Equipment in N.E.F.A.- 
P e t  1 AS--1.47 (S. NO. 5 : 

1.5, 'Iho Commhrrc &ah with the question of retrieval d panrhuk: Pad 
crthcr SlqpOly Dropping Epipncnt uscd in ainlropping opcnrtioas .in 
N.W.A. raJ heir  utilisrtroa,'dispmd Tbc. Committee mPdc the fdbwma; 
cithlcrvrtiooo ia porPenphrr 1.45-1.47. 



places. The Con~mittec desires that an early decision may be taken to 
retrieve or othcmiqe dispose of the arachutes and othcr Supply Drop  L ping Equipment from the outlying di It locations so that the material 
does not dctcrioratc with thc passing of time." 

-1.46. The Committee would also like Governn~cnt to take an 
early decision about the disposal of 79,368 parachutes and other Sup- 
ply w i n g  Equipment valued at Rs. 51 . I 9  lakhs which is suted 
to bc under consideration of Govrenment. According to the Air Forcc. 
18 feet panchutcs cannot be utilised clfcctivel'y in air dropping as thcse 
are outnioded. The Committee would like Government to consider this 
matter further in detail in consultation with the Air Forcc authorities 
with a view to take an early decision about the standardisation of the 
sizs of parachutes rcquired for air dropping for different commodities 
as well as taking into account thc typc of aircraft to bc uscd 60 as to 
ensure maximum utilization of parachutes." 

"I .47. Thc Comniittec find from thc Ministry's note that during 
the period 1962-63 to 1965-66. the numbcr of serviccablc parachute\ 
rctrievcd was 1.48.192 as against 1.56.426 panchutcs purchased Jur- 
ins the same pcriod. The Commitkc dcsirc that an enquiry may hc 
conducted to find out :- 

( i  I N'hether low, of p"r;~chutc\ arc conipnrablc to similar loss~\ 
In other scctors of the countc w h c ~  air dropping operations 
are carried out. 

c i i )  HOW many scrviccabk retrieved parachutcs h a w  bccn prcswd 
into service again and how lar fresh purchaws have h?cn 
reduced duc to thc usc of thosc parachutcs. 

ciiir How thc s i x  of the parachutes was fixed at IS i t .  and :<: what 
cxtent the smaller size of the parachute k rcsponsiblc. ftv thc 
heavy losses in air droppings. 

1.6. In thcir reply dated 37th November. 1968, the Ministry of Horns 
Affairs stated : 

Para 1.45. Governnwnt haw acccptcd the P.A.C.'b rc~onmwtdii- 
tion in the above paragraph. Action has been initiated for thc retrieve- 
ment of the parachutes and other S.D.E.'s lyin at difficult locations. 
The final position in the matter will be rePonet to thc PAC.  ir duc 
COUISe. 

Para 1.46. This matter has been carefully examined in this Minis- 
try in consultation with the Ministry of Enaxe. It has been dccidcd 

1 that 79,368 parachurcs valued at Rs. 51.19 lakhs, which arc unscrvice- 
able, may be disposed through D.G.S. & D. (b  action by calling teadcrs 
ctc. if disposal if not made through D.G.S. dr jb.) to thr best advanta 
of the Government after retrieving useful material nod keeping Ndjl 
c h t  quantity for cannibalisation to carry out minor repeirs to s t ~ k c -  
abk parachutes. 

As re rds size of parachutes tl~c Defence authorities were w i n  
wrlbul~ In theii o p o h  malfunctioning of prachutm or baM 
inwncd during air-dmppn operation are not in any way more in the 
caw of. 18 feet prachutes t fi an in the case of parachutes of largtr si* 



in NEFA supply dropping o rations arc generally being carried out 
through Dakota Aircrafts. i f f f e w  authorites have advised that 18 
ft. parachutes is quite suitable for use on the Dakotas because of its 
ddc door ejection, which makes it d i e u l t  to drop heavier loads than 
what 18 ft. parachutes is designed to carry. In fact, Airforce arc still 
using 18 ft. parachutes on Dakota$. 

It may be mentioned that Air Force authorities are taking to the use 
of 28 it .  parachute in preference to the 18 ft. parachute because they 
are increasin& utilising hcavier aircrafts than Dakotas'(e.g. Paket. AS- 
12 Caribou) for which 28 ft .  parchutc is technically more suitable 
bccausc of aft-end roller conveyor/'transportcr system ejection in casc 
o f  these aircrafts. 

"The size of parachutes has been standiirdiscd at 28 f t .  tor all wpes 
of aircraft viz. Dakota, Caribou and AN-12 in use for air maintenance 
In NEFA. However. I$ ft. parachute, already ounufacturcd by the 
Ordnancc Factory and in stoci will have to be uscd for Dakotas until 
thc existing stocks itre cxhaustcd." 

"Para 1.47. An cnquiry hn5  bc.r.11 conducted into thc matter in 
pursuance to the Public Accounts Comn~ittce's reconimendation con- 
tained in the above para. Suriatim rcplies ro the points raised in thc 
para are as under :- 

( i )  Thc l o s s ~  of parachutes in air dropping operations. in Rowriah 
and Mohanbari Sectors of NEFA wen: comparcd with similar 
losses in Eastern and Wsrcm Sectors during the period from 
1962-63 to 196647. T'hc pcrccntag of Ioss/gsin in respcct of 
each sector was 3s under :- 

Thc pcrcentagc of Iwws in wspect of Wcetcrn *tor and 
Rowriah cornpiires favourably. As reprds Eastern Scctor thc'rc 
was no loss but actually p i n  of lo',, in thc nurnbcr of pan- 
chutcf used. This morc than txnt-pcrcent prformancc is pw- 
sumably duc to recovery during the period of some parachum 
which m@t bvc been wed for air dropping prior to July, 1962. 
As regards Mohmbwi thc pcrccntagc of llosxs is vcry high and 
thc tcu.wns leading to such high pcrccntqe of lossos, arc 
being looked into. 

( i i  1 During thc pcriod Imm 196041 to 196667 rctrkvcd Sen ice- 
able parochuks numbering 1.78 lnkhs haw actually been utilis- 
cd in air-dropping operations in NEFA AREA and this has 
con*.cpondinply rcduccd the frcsh pu~lhasc of prachutcs. 

( i i i )  When air dmppinp operations were first introduced in KEFA, 
18 ft. parechutcs wen procured from WarM War 11 Stock Of 
the Amy. At that time Amy authoriries also were using 
18 ft, parachutes. 



The similar size of parachute is not responsibk in any way 
for heavy losses in air dropping. The malfunctioning of para- 
chutes can be categoriscd into thc foUbwing headings viz: - 
(a )  Rotncm Ccmdle i.e. when thc parachute is not dcvelopcd~ 

at all. 
(b  1 Enli~rtgte~twtt i.e. whcn two or more parachutes get cn- 

tangled with each other during the s t a g  of dcvclopnient 
of thc prachutcs or their flight in air. 

( c I  Det:~cl~mcnt i.c. whcn thc supplies gct dclached frcw~ tlw 
panchutes in flight. 

(d)  Tearings i.c. whcn thc praehutcs gct torn in the air. 
In none of the above factors. the 18 it. parachute is at a rc'lati~c. 

disadvantag, compared to the larger-sixc pamckutcs. 

Furthcr therc may bc othcr tictors contributing to losscs c.g- 
fault? parachute packing. or faulty packing of supplies witbin their 
containers. Attachment of containers to the pm~chutcs nlay also tx 
faulty. Alternatively, wight of supplies attacllcd to a a r ihu te  nu)  P bc in excess of what it is intended to c a m .  All thcsc actors are com- 
mon to both t h ~  18 ft. parachutch. and the larger-sizx of parachute\." 

1.7. The Committee would like Government to probe into tk unduly 
high percentage of losseb of 47.5% paracbutcs in M o m  m as corn- 
pared to % in Rcnr7iPL area and 10% in the Wes(rm Sector. Tk Com- 
mittee would also like Gowenmeat to look iato tbc ro~sans for 10% p i n  b 
the retrieval of paracbstes in the FMem -or. The Committee a d  BPrdly 
sad thpt in tbe light of tbe invcstigatiolls Coverruaent sLwkl bdre acoeagvlv 
f d b w  up measures to ensure that 

(6) losses are not allowed to exceed the ahham pmcdagc to k 
prescribed in that kkoll; 

C o m ~ u t i o n  Pod-lssrrr and uliliS(ltim 01 stafemenfs of Aesmnl- 
POTUS 2.7-2.1 3 (S. Nos. 1 l of Appendix) : 

1.8. In certain cases statcmctnts of accounts were issued to displa* persons from West Pakistan sbowing the nct amount of compPJam 
payable to claimants after adjustment of plMi dues ctc. which codd be 
utilised by the beneficiaries for purchasing 'Pod' properties etc. With ward 



to the progrrss of issuc and utilisation of the statements of accounts durhg 
the pcriod 3 1-3-66 to 3 1-1 M 7 ,  the Committee nsade the WPowing obser- 
vations in pmgaphs  2.13 and 2.14 : 

"The Conlmittce note thal 6507 statcments of acc0w1t.s of 
agrcgiite valuc of Rs. 0.90 crorc w r c  pending on 31st Octobcr, 1967." 

"Thcy would likc to know thc cffcct of thc ncw system axording 
to which thc cash compensation was to be paid against any uwtilised 
statemcnt of account up to thc valuc of Rs. 2,000. If a considerable 
number of pcnding statcments of account arc liquidated, as is expected, 
the Dcpanmcnt of Rchnbilitation may cxaminc thc question of raising 
this limit funhcr. in consultation with the Ministry of Finance, so that 
id1 tlu: pending statements of account arc liquidated as early as 
psihlc." 

I .V. In their rcply datcd 14th O c t h r .  1968, thc blinktry of Labour, 
Emplayment and RehabiHtatibn (Department of Rehabilitation) have statcd : 

"Ali mcntioncd in the above recommendation of thc Public Accounts 
Commitkc thcrc were 6507 statcmcnts of account of lhc qgr:gtc 
valuc of Rs. 0.90 crows pending on 31st Octohcr. 1967. The position 
as on 1st June, 1968, however, 1s that 5889 statements of account of 
the aegrcgatc vduc of Rs. 82.94 lakhs wcrc pcndiog for liquidatha" 

*'.It may be statcd that as 3 result of the dccision takcn in the Con- 
f e m e  of Evacuee Propcnies held in October. 1967, orders 
issued raising the limit -of' cash paymcnt to Rs. 2.000 '-. It was cx- 
pectcd that this decision would hastcn the pace of liquiddon of penti- 
ing statcments d account. The ordcrs to this cffwt were issucd in 
m t h  of hwmber.  1967 and thc position kept u d r  constant review. 
'4s thc rcsults W C ~ C  not ;IF c.ncour;ying as cxp-ctcd. the item was again 
discuswd in thc Confcrcncc of Regional Settlcnwnt Commissimrs and 
Custcklians of Evacwc Properties held on thc 6th and 7th of J u n c  
9 According to IIK Regional Settlement C u m m i s i ~ r s ,  the factx 
of ( i ,  nc~n-coopcnticw by the holdcrs of thc stalcnlcnts of mount. (ii 1 
dcath of thc claimants in w h w  fitvour statements account had brzcn 
issucd. and ( i i i )  the prcwnt addrwcs of thc hoikrs of the statemnh 
ol' account k ing  unknown to thc Lkpartn~cnt: w r e  s t d i n g  in thcir 
way to liquidate the statements of account in large numbers. It waq. 
therefor:. dccidcd that thc dcprtnwnt should not wsstr. its c f f o ~ s  in 
pursuing those GINS and if. after a rasonabk notice. the partirs did 
not come foward to kndcr thcir statcments of account. the case might 
be consigned to Rccords. 

In addition to thc above stipulations, it was observed that scmc ot 
the holders of statements d eccount did not c a w  forward to m i v c  
payment as the National Defence Qrtikatcs which are issued to them 
under the existing Rulcs, arc cncshabk only aficr r pcriod of oat 
year. A suegrstion to dknv pa ent ia hard casb upo Rs. 1.ODO;- 
mhicrfly and tbc balance in the Pl onn of Nationat Dcfc~lt C c M w e s .  
wu accepted fn prurc$ik. Tbc proposal is being enamhrd in can- 
sultatkrn with the Mintstnr of Finance etc. 



Notwithstanding the above decisions it was again impressed on aM 
the Regional Settlement Commissioncrs that the problem of liquidation 
of statements of account was causing concern to the Department and 
they should, themfore, personany look into crrch case with a vicw to 
iiquidating it in as short a time as possible." 

(Para 2.14) 
1.10. Tbe Committee are not sntisficd with progress nsPde with I& liqai- 

d a h n  of outstanding statements of accounts. As a p h t  6507 statemenls of 
account of the awegate value of Rs. 90 Ialrks p e a  on 31d Oetdnr, 
1967, 5889 statements of account d the aggqate value of Rs. 82.94 loiihs 
were still pending on 1st June, 1968. 

1 . I  1 .  The effect of the new system of payment of compensation io 
form of National Dcfence Certificates encashable after a period of one year 
in respect of the statement of accounts up to the valw of Rs. 2,000 k$ not 
bwn encouraging. The Committee desire that early dcdsion should be taken * 

an the proposal to allow payment in hard cash upto Rs. 1000 initially and 
dte balance in the form of National Defence Certilicates. 

1.12. The Committee also suggest that new syslcm of payment may be 
,suiCaMy publicised amongst tbe displaced persons so that they may come for- 
ward in larger numbers and accelerate the process of iinalisation nf ptnding 
.statements of accolmts. 
Arrccrrs of Rent-Ptms 2.15-1.25 f S.  So.  11-Pcrru.\ 2.26 curd 2.1- or 
.4ppettcii.i.r to the Tw~c~~!!~- f i~ t l~  Rrporf ( Fcwrrh LOX Sddro) : 

1.13. In paras 2.15-2.25 of 251h Rcport (Fourth I.x)k Sabha) ths 
Cmrnittee had dealt with the arcan of rrnt on account of acquired CV;ICLICC 
propertie$, composite cvacucc propcrtic\ and Gownn~ent  built propertick in  
Drlhi and New Delhi. The Comrnittw had made ths following &.r\a- 
.tiom : 

"The Committee note that Govcrnmcnt have been iiblc t o  bring 
down the figures of arrears of rcnt by Rs. 95 lakh\ within a period of 
18 months though a major part of this reduction is as a rcwit d ctv- 
ration of demands and write off of irrcmvcrable rents. Thc Cornmttt~s 
hope that thc Department of Rehabilitation will take clTcctive 5tcps 
to recover the rent with a vicw to liquidate the balance at an a r l y  
date." (Para 2 .26 )  

"The Committce would also like to know as to when thc Rpart -  
mcnt of Rehabilitation hope to complctc all corrections in thc demand 
registers regarding arrears of rent." (Para 2.27) 

1.14. In thcir reply dated 20th November. 1968. the Dcpartmcnt of 
Rehabilitation have stated :- 

"The question relating to the spcdy liquidation of thc ancars of 
rent of the evacuee rties has been cnpging the attention d thc 
Department d ~ c a i o n  for some timc past. In v i m  d the 
gradual winding up of the Settlement Organisation which is actually 
responsible for the liquidation of the arrcars, it was considcd cxpc- 
&ent if the recovery work could be handed cwer to thc State Oovcrn- 
ment on agency basis. 



Accordin ly the work relating to the recovery of m a r s  of ~ n t  
in respect o f evacuee properties has been transferred to the State 
Govcmments on agency basis exccpt in the statcs of Pajab, Haryma, 
Himachal Pradesh, Dclhi and Maharashtra wherc the work is being 
handled departmentally. Where the work has been t r d c m d  to 
the S t i ~ t ~  Governments, we have to depend upon them for ncccssary 
steps king taken to liquidate this work a. carly as possible. The 
Department of Rehabilttation have accordingly bcen 
matter by holding periodical meetings and by writing I"'nuing etten to thi% the 
State Gbvernments to expedite this work. Meeting arc also a m g -  
ed, whenevcr possible, with the District authorities to rcsolve difficul- 
ties, if any, encountered by them, in recovering the rental dcmand. 
This matter was also discussed in the meeting of the Regional Settle- 
ment Commissions-c.trn1-Custodians of Evacuee Property held at Delhi 
on the 6th-7,th June, 1968. In that meeting. it was apln stresscd upon 
the oRiccrs concerned to take effective steps to liquidate this work in 
as short a time as possibk. 1 

2. As the Dcpartmcnt of Rehabilitation is anxious to close doan 
thc Scttlcmcnt Organisation in as short a timc as possibk. it is felt 
thit if the Settlement Organisation's asscts in different statcs including 
the rcnt dcnimd arc transfcrrcxi to the State Gwemments in the 
fun11 of parckagc dcals. it would help us to achkvc our object of 
clasing down thc. organisation carly. Nc~essary action to sound tk 
Stutc Govcmmcnts in this bchalf IS also king t~ken. 

3. It might also tx added here that the arrears of rent which stood at 
RI;. 285.W IrtLhs on 1-10-1967 in rcspect of the cvacuce pn)p.rtitx and the 
Govt. Built ~rowrtics in l'klhi haw kc.n furthcr ~LY~ucLYI to Rs. 245.34 

1.15. With rcgrd to the compktion of concctions in the & m a d  
n.gi\rcn regarding ;Irrr.nrs of rent thc Govcmment haw statcui : 

"As rcguds compktion of work regarding comctions in tiw 
firnand Rcgiskrs, it may bc stated that this is a simultamvlh pnrcc'.. 
.11cmg with the rwovcry ~ l f  itrrcan of rcst. Thc squads in k I b i  and 
xnt ~cwvcry b t d f  in Jullundur wgion whik effcxting recover?; c.rl' 
i tman of rent, also talcc action far thc corntion d thc JUILULnJ. In 
SO frrr as thc Stow whcre thc uork bus bcm tmnsfcnvd to the Wrt 
Govcmmcnls on agency bsh. t h y  haw abo bccn qucnjtceci to h v c  
this work of correction compklrd ;IS early nz pov~ik.  In casc the 
~mpc*;;ll mentioned in ppri 2 abovc n.@i pickage dcals materia- 
l iscb,  thir will obviatc thc ncx~ssitp of m 3 i n  any corrcxtwas as thcc 
dctllilnJs runding in the books wll bc tmnr8sncd to the Saatc Gov- 
ernments in tho form of package dcals. Howcvcr. till such dcals arc 



entered into with the State Govcrnlents, urgent steps arc being taken 
to carry out the c o ~ o n s  in the rental demands." 

1.16, Tke Committee note t h t  Wvcmmclrt h v t  ban able to briq 
iClnntk ,srrcesrsofrmtinrespeuOtevregee~rrad Govcrrrment 

in DeM from RF. 28538 Wrbs on 1s t  Ocbokr, 67 to 
on tk: 1st J w ,  68. Out ot the fdudh d rmvs of 

by Rs. 39.04 lalrks, the a d d  realidon was ody (0 tbo extea of 
Us. 15.29 lolls the r0mailri.g being accouajsd by c o m d h  of &mends 
(Rs. 18.32 InkBs) and write off of irrtcovcesMe 8mtam of rent Ra 5.43 
Uhs. Tlrirr $ W i t i v e  d the fact tbrt the ameunts shown as fmurr seed 
to be cPcehlIly and s!*mptkmlly s c d h i i  

1.17. Pending the proposed transfer of assets of the !Mkmemt Chpni- 
sation's iaduding the rest d e d  to the State Covsraaaat, in ttre tom of 
package deals, the Committee comsidcr that cdorts should continue to be made 
by the Deprvtwnt of RcbnbSUtotion in the rne~ntimc to rectify the mnt 
demands and realise the ~rreors. 

Propertitas Awitirlg Disposal-Parap 2.28-2.33 (S. No. 1 3-Para 2.34 
.of A ppmdix ro the 25rh Report-Fourth Lok Sablw) . 

1.18. In para 2.34 of their 25th Rcport (Fourth Lok Sabha), the 
C'ommittcc had made the follow in^ obscmations with rcprd to the disywx.11 
of acquired and Government Built propertics : 

"The Committee hope that G'ovwnment will lake necessary step 
so that the acquired and Govcrnnlcnt built p~~pcrties  arc disposccl of 
at an early date." (Para 2.334) 

1.19. In their reply datcd thc 14th Januiin. 1969, thc Dcpartmcnt of 
Rehabilitation haw stated :- 

"The number of acquired cvacucc propertics and Government 
built properties awaiting disposal a\ on l\t August. 1967 was 9.564 
at an early date." 

---- - - -  
Acquired Govt. 

Region cvacuec hultt Tobl 
P rp  Pro- 

pnics  pen- -- ------.I__-- - ---- ----- 
1 9 - 4 ------- 3 -_ _ --_ -_-- -- -. ---- -- 

I. Ddhi . . . . . . . .  1,386 . . 1,386 
2. Bombay . . . . . . . .  141 I ,  I O U )  

3. Jullundur . . .  4,192 .. 4,192 
4. Rajmhm . . . . . . .  119 21 I 4 0  
5. M.P. . . . . . . . .  84 118 202 
6. U.P. . . . . . . . .  805 426 1,231 
7. B i b  . . . . . . . .  - 303 - 70 313 

Tow . . 7.030 5 9.W --- - - ---- -- -A"--- -- . - - --- 
2. The position d the disposal of propertics was tcvciwcd in thc 

mwtbg of the S~Ukmcat Commissionen held on 6th oad 7th 



June, 1968. The number of properties awaiting disposal as on 1-5-68 was 
10,381. During the period from May, 1968 to Auyst, 1968, as many 
as 924 propcrties were rosumcd as a result of nonpayment d instalmcnts, 
cancellation of sales ctc. Of this total number of 11,305 properties, 1,800 
propcrtics wcrc disposcd of during the aforesaid period leaving a balance of 
9.505 propertics as on 1-9-68. Thc region-wise break-up of this figure i s  
given bcfow : 

I .  Delhi . . . 
2. Bombay . . . 
3. Jullundur . . 
4. Jaipur . . . 
5. lndorc . 
6. Lucknow 
7. Patna . 

3. Ths following mcawrc\ haw hccn talcn to cxpcxiitc thr' disposal of 
t h ~ ~  proprti~s :- 

( i  ) Thc Rcgic~cll Scttlcmc.nt Conmi\sioncrs havc k c n  authorisd 
vi& this Dqmrtmcnt kttcr No. S(2-I)  Comp. 6. Prop.. 67, 
Jiwd 23-10-67 (Anncxurc 1) to d l  the pnprtics to the 
sitting occupnts by ncgcxiatccl wlc. if thc propnicc haw not 
fctchid adcquatc bids at thc tint auction. 

(ii) 'Ihc proprrtics in rwcuptiim of Schcdulcd C;~sti.\ Trihcs rn 
Punjab havc hccn wid to the State Cio\crnn~~nt in a packqc 
dcol at ISr; of thc rcwwc price for transfcr to the p n s n t  
w t ~ p n t s .  ( Anncxure 11 ) . 

(5 )  nK: Regional !kttlt.ment Commisioncr. Jullundur. has been 
authorixul to ~ ~ 1 1  thr. pmprtics built u p n  or cncrolched upon 
by thc occupanb of thc xijoining properties. at the markt 
price. 

(iv) The ptopcnics in Ddhi whicb arc situated in Slum Arcas 
have bccn t n u t s f c d  to thc Municipal Corporaion of &hi, 
under the Slum Clcannw Act. 

( b )  AJl the acquired cvacuce popcrtks in Rajasthan arc being 
tramferrcd to thc State Government in a package deal. Stmi- 
lady the pmsibiliticls of transferring thc residuary prnpenicf to 
the other State GovMlments in package deals art. king ex- 
plartd. 

4. As r tcsult of thc r b v c  masurcs, it is hapcd thet a large numbcr 
of propcrtim will be disposed af sloon. 



5. The disposal of properties is being .watched through the monthly 
reports received fmn the Rcgional SetWment Conlrnissioners. The posi- 
tion of pending work in the Regional Otficcs is also reviewcd by the M(RJ 
periodically by holding discussions with the individual Regional Scttlcmcnt 
Corumissioners." 

1.20. The Comdtlce note that as agPinst 9564 propath a w S q  d&- 
pesal as on 1st August, 1967, the number of propcrtks ords(rurdi.g as om 
1st SeptPmber, 1968 was 9505. The Committee hope that a mdt of tbc 
various meastms recently devivpd b~ tbe Minlstry, the pace of d@od of 
propedes would be aderafed. 

Trader  of Uork Relating to the Collrctiorz of Dues tw.-l'trrcrs 2.35. 2.36 
(S. .Yo. 13--P(u'u 2.37411 Appc~nc1i.r t o  tlw 25th Report Folcrth LOX: 
Suhlw b. 

1.21. While reviewing the progress madc upto 31st March. 1966 in 
thc realisation df dues in rcspcct of regions wherc the work bad kc11 
transferred to the State Governments on commission basis. the Committee 
in  para 2.37 of thc 25th Report (Fourth Lok Sahha) had madc the fcdlou- 
ing observations :- 

"The Committee ~ p e t  to notc that Government have h e n  abl~* 
to recover a sum of Rs. 70 lakhs only out of Rr. 430 hkhs which \\.iI\ 
outstanding. They suggest that. in consulti~tion with the State Got- 
zmnrcnts. concerned. vigorous efforts should hc. made to realist! the 
oubtadning dues of Rs. 360 lakhs and t o  ensure that thc sutKcqucnt 
dues are not allowed to fall in arrears. 

(Pam 2.37)  

1.22. In their reply datcd the 2nd Ucccmtxr. ~1966. thc Department of 
Rehabilitation had .rated : 

"Jle above rccomrnendation mi& hv thc Public Accounts C41m- 
mittec refers to the residuary work of the Scttlemcnt Organisation 
since transfcrred to the Statc Clbvcmmcnts for disposal on agcnc! 
basis. Briefly. the position is that the Scttlernent OrgmisJions' work 
relating to the paymcnt of compcnsatioa lo thc Displaced Person. 
from West Pakistan and disposal of the evacucc propcrtics in India 
havin: mostly hccn completed. it wa\ not considcrcd cconomicnl to 
keep_ the Organisation intact for a long time. Thcrefm. with u view 
to early winding up of the Organisation. ccrhin items of work ckult 
with in the nponal o k s  havc hccn transfcrrcd lo some of the Statc- 
Governments on agency ,basis. The following arc the itcnali oF work 
which have generally bee% transfcrrcd to State Govcnuncnts on pay- 
ment of commission :- 

Item of work 
I. Collection of arrears of rcnt f urban & rural proprties including 

agricultural lands) 
2. Cdlection of balance price of properties d d  on inrrtalmnt\ 

basis (Govt. Built & Evacucc propertits). 
3. Disposal of evacuee agricultural land. 
4. Disposal of rural evacuee housc9/siter. 



6. Disposal of un-acquired evacuee properties (urban & rural). 
7. Disposal sf remaining Ouvt. Built & Evacuee Prop-. 
8. Collection of lease money from occupants of land. 
2. The process for transfer of the Settlement Organisation work to 

LC State Governments was started with U.P. with effect from 1-4-1963. 
 sir^;, then, we have tr~insfcrrcd work in other States such as Gujarat. 
Andhra Pradesh. Rajasthan, Medhya Pradesh, Bihar, Punjab, K e d a  
dlr Mysorc. The reasons which influenced the department to take 
thr* decision for transfer of the work to the Statc Government,$ were 
that with the gradual winding up of the Settlement Organillation. the 
regmnal offices did not have full complement of stafl w a\ to tackle 
chi. remaining work cffcctivcly specially whcn thc pmpxties awaiting 
drqmal and in respect of which rccoverk, were to be madc. were 
u.;l::ered in the rcmotc districts of the variouh Statn. It was ~cl t  that 
i: would not be cconomicid to keep .;uficicnt staff to tackle the 
rctnaining work. 

?. Five )v;1rs have sinci. clapcd whcn n,c started transftrrinf the 
wit& to the State C~ovcrnnicnts. It was csp'ctcd that aftcr lists,' 
req5ters indici~ting the recovery to be effcctcd had h e n  pnwd on to 
:+%: iii+tri:; iiu!?tctritics. i l l <  State Govsrnri~~nt., ~ ( ? u l d  put thcir 
n~a~hincry on thc job whole hcarul lg ,  and make s p d y  rc;otcrv of 
c . ~  dues. T7K. rcsuits achieved by thc Statc Govcrnnmt have. how- 
cvcr. not bccn v c q  cncourapinp. From the report.; w far r,wivc.d 
P r r m  the State Governn~nts, the ovcrall podion as on 31-3-1068 is 
th.rc out of total iicmand of R\. l4 . j '  I i ~ k h ~  in all the States. recovccy 
tu the extent of Rs. 117.40 iakhs only has becn mtde is p e r  <tare- 
i * i~ ' i t t  altrcheci ( AppenJlx. . . . ). It will br seen from the ! h t e m ~ t  
that whereas some recovcrics have km eflwtcd in the StaLes of 
Rqwthan, Gujarat. Uttar Pndesh. hnjah and Kerala, the rccowrits 

m other Statcs are quite negligible. 

4. Wc haw Iwcn repeatedl rcyuesting ttic State Governments to 
@VC due m r i t y  to the d i s p d  of the Ssttlement Organisaticm's 
wlrC which &u; since tmea taken over by them on agency brois. 
ik~rks raminding the Stote Governments &mi-afticiaOy. m&kgs 
# w e  aho been k i d  with them to rmprcts4 the urgency of tke d. In 
\ ~ r r , i c .  Statca, nlcccing werc cven hc1J with the C'nllcaon to motvcd 
t k i r  difficulties, i f  any, in the ditposal of this work. Thc qm&m 
oQ .~ceeleratinp thc pee  of rover?:  had alw hccn discussed at the 
nicctlne\ of the Rchahilitation Minkrcn Confcrcncc k l d  OD 5-51966 
S 17-5-1967 in Delhi. After the PuMic Account< Conimittct'\ m- 
mcrrdation rcfcrrcti to a h v c  u : ~  rcccivcd. the Chid !kmtarim of the 
various State Govcmmnts wcw again drmscd demi-(riiicialtu on 
27th Msy. 1968 hrinpinr: to thtir noticc the obwrvrtiant ma& by Chc 
RtMic Accounts Committee. It was again imprwscd upvn them that 
m c  of purposes undcriying rhc transfer nf this work to the ! W e  
Csoocrnmcnts was its expeditious dispcml. As thc progress was not 
up 10 thc cxpcctotion, the Strtc Governments were again rr.qu&cd to 
hrzlnw urgent attention on this matter md arrange for n- skpa 
to \w taken to ensure that the remaining work ot recwtry was oom- 
ph.tfd within the lortest  pm9M time. Thr Reginns1 Settlement 



Commissionen were also instructed to maintain close liaison with 
the State Governments and to render all possible assistance to the 
latter in the speedy liquidation of the pending work transferred to thc 
State Covernmcnts. This has thereafter been followd by personal 
discussion with thc State Governments. Some of the State Govern- 
ments have in turn urged upon the district authorities to take effective 
steps for expeditious liquidation of the residuary work. 

5. Besides rquated requests made to the Statc Governments to 
expedite disposal of the work, their ofiicers have also been dekgatcd 
with necessary powers under the Displaced Persons (Compensation 
& Rehabilitation) Act. 1954 to enable them to tackk the work effec- 
tively. It will. therefore, be seen that all pssiblc efforts are beins 
made to get the work e x m t e d .  

6. It has. however, been lately felt that after transfer of thc wvrk 
to the State Government< on agency basis. we have still to maintain 
some staff in the regional offices to receive rcturns from thc Stiite 
Governments, to compilc them and also to attend to various querics 
raised by the State Governments or their oficials in the discharge o f  
their functions. Accordingly, a sugsstion has been madc that it wilt 
be a k t ter  proposition i f  the  residua^ assets of the Settlcnicnt Orpa- 
nisation in various States are transfcrrcd for p o d  to the Statc G b v -  
emments by way of package deals, zs has already been done i n  
respct of w m e  items in Punjab on some aprccd price. We arc now 
pursuinc this line. and have started neotiatinr accordinply with thc 
various State Governments. In fact. the Rsjasthan Govemrnent is thc 
second Government to have agreed recen!ly to a packace deal in 
respect of ( 1 )  I.'rhm and rural propertics (2) ancars of rcnt ebc." 

1.23. The C~:mrni+!ec note that the State Cflvernments to whmn the 
work of moverimr rtn+standwiag docs for evacuee p m m  was trpnsfcned 
en agency basic hnvp made recoveries ta the extent d only =. 117.40 W s  
out ef a total domand of Rs. 514.31. whereas tecoveries anmuding lo 
some lakhs were flectcd in the SIIlts of U.P.. C.a)arat, Rnjdmt  and 
Pnnjab, the recoveries in other States were nedgible. 

1.24. The Committee would like the Depllrrtment of Rcbrrbllibtb. to 
continue to purme vie~~'(yoslp with the Stde Governments the q a e h n  of 
dleainc recoverh pending the mnclnon d tbe && fur tnns- 
faring the a . m s  of the Sctflem Orqmhth to the State Covemaw+&. 

dutstarulina recoveries due ro FaridabaR Develnpment Board-Pmm 2.3 8 
- 2 . 4 6 4 s .  No. 15-Para 2.47--01 Appendix to the 25th Repar- 
Fourth Lok Sabha). 

1.25. Tn paras 2.38 to 2.46, the Committee had dealt with the ques- 
tion reearding outstanding recoveries amounting to Rs. 34 lakhs due from 
various parties at the time of the merger of the Fatidabad Develapnent 
Board with the (Department of Rchabilitation) and madc the fdlarving 
observations : 

"The Committee are canstrained to note that a sum of Rs. (50.000 
became irrecoverable due to liquidation of four coroprative societies. 
7hc Committee desire that Government should take aDpmpriatc stem 
to safeguard their tlnaac'il interest in case these societica arc found 



to hold any assets. The Committee also desire that clear- of out- 
standing recoveries from Government departments as well 9s from 
other private institutions should be expedited." 

(Para 2.47) 

1.26. In their rcply dated the 5th December, 1968 tbc Department of 
.Rehabilitation had stated :- 

"The recommendation of tbe Committee has been noted. Effort 
is being made to recover as much amount from the cooperative 
societies as possible. The State Government has intimated that in 
casc of one of the four societies, members have agreed to clear tbc 
amount in instalments. In the case of another Society, thc ;iddresscs 
of somc of the mmbcrs are being supplied to the State Government 
to effect recoveries. The State Government has also been apprised 
of the recommendation oT the Committee. 

Similarly, all efforts are being made to recover dues from G'ovcm- 
mcnt departnlents as weli as other private inbtitutions. T h e  late5t 
p i t i o n  is that out of Rs. 2.54 lakhs, shown as recovcrablc in the 
para, an amount of Rs. 2.197 1akh.s has already k e n  rccovcred ' 
;idjustcd/written off. 

Further, out of Rs.  2.92 lakhs due on account o f  rtnt ctc. an 
amount of RI;. 43.7130 ha< already bcen rccovcred." 

1.27. The Committee desire that vigorous efforts should be made to 
weaver  (he arrears of rent Cw properties in Faridabad, as only Rs 43,700 oat 
sf RF. 2.92 lakh .shuwr~ as outstanding have heen recovered so far. 



CHAPTER 11 

RECOMMENDATIONS/OBSERVATIONS THAT HAVE BEEN AC- 
CEPTED BY GOVERNMENT 

n c  Committee n ~ i c  that copper clad cables worth Rs. 36.22 lahbs 
r&ved as a gift imported in April, 1964. h a w  not hccn used so Par in 
the project initially envisaged cluc to reported financial stringency. l%e 
Chinittee hope that the Ministr? of H o w  Affairs, in consubt~on with 
the Ministry of Finance. will hc able to uti!isc thew cablc5 fourthwith. In 
caw it is not pxsible for the Minikty tx> utiliac thew cables. thc COIII- 
mittec sugcst that the sarnc ma! hc handed over to t l u  Post\ and Tclc- 
graph, Dcpartnlcnt who havc LI ~c .~ i i \  wc for tl.cnl. 

: S .  No. 1 of Appendix-Para I . I  1 to Tiwnt!-fifth Rcpon of thc P...\.C. 
Fourth Lok Sablial 

7 h c  nbscrvnti~rn of the Cc~mtnittcs in tlx abovc pi~ritgaph ha* hem 
no:d in this Ministry and thcir suggt.tion inlplcnicntcc!. Out of thc total 
Im.sqh of 3143 tniles of c;zhle\ [!.in< \\it11 thc lntclli~cncs Burcau. 1.150 
mile\ o f  wire required by the r3ordcr Security Forcc has since k c n  lifted 
by them. The remainins citblc has bucn transferred to the Posts and 
Telegraphs hpartment for  thcir 1w. S o  cablc is lcfr with the lntcliigncc 
Bureau now. 

(Ministry of Home Affair, O.M. Ko. 19, 18 68-P. 111. dl. 30th Oct. 
19hKI. 

The Committee would lihc Gowrnmcnt t o  nuhc a critical revicw of 
thc procedure for procurement of supplies for the NEFA Administration 
without further delay sa as to rrchievc maximum ccononly and eficicncy. 

(S.  No. 2 of Appcndii, para 1.23 d 25th Report PuMic Accounts 
Committee-Fourth Lnk Sabha 1 .  

Adion taken 
A critical revicw of thc proccdurc for procurcnicnt of supplic3 lor 

NEFA Administration has bccn m:dc in pursuance of the Public Accounts 
C!onimittec's rccnmn~cndatiom cctntaincd in thc above piIra. In thc wurst 
of the review it was noticed that commcxjities like ricc. whcnt and sugar 
arc being procured now from thc Ministry of Food. Agriculture. Communi- 
ty Dcvclopment and Cooperation o n  the ha4s of thcir monthly allotments. 
Item.; like kerosene oil and motor spirit are k i n g  prc~ured fron, ~ h c  wurcc 
of supply and a few items of consurnm pot& arc k i n ?  prwurcci frorn 
Canteen Stores Department. T h c  prcwnt \ystc'm of procurcmcnt of tirue 
conlmodities is mnsiderod quite satisfactor!. and no chsngc in the prmcdurr 
is called for. 

14 



2. As regards the rocedure for procummeat of P matter has been carell ly examined in this Ministry in 
&the NEFA Administration and the Ministry of Food, AgiicdWe, Cam- 
nmnity Development aud Cooperation. Thc NEFA AdminiftrotiaaJ have 
now bcm rrdv~sed to procure their supply UL vegetable ghee direct from 
manufatzturers at controlled price, instead o f  procuring tho same from the 
traders, selected on thc hahi5 of competitive tenders, as had been the previow 
practice. 

3. At present. dals and mustard oil arc being procured from the con- 
tractors dccted on conipctitivc tcnder basis. I t  has now been suggested 
that aurnlpts should be made to procure dals and rn=tard oil direct from 
the producing htatcs, cithcr through agency of Food Corporation of India 

through thc Coopcrativc. Socictics. 

4. Timed fruits and tinned vegetabb itre being procured from Lhe 
manufacturers on compctitivo tendcr baJs. Thh system appears to be 
quitc  itt ti sf actor) and ~onomical .  I t  has huwever been suggested that 
attempts hhould bc ~zudc to procurc thc wholc quantity af tinned fruits 
or 3 portion thcrcof from thc Assam Government Agriculture Department 
which i\ producing ccrti~in vwictin of tinned fruits. 

5. I t  is felt that there i 4  n o  ;ilf~miitivc tu procuring frcsh fruits, 
h h  vcgctablc\. fresh milk., rmat and similar other items from the con- 
tr ; l c t~r i  sclccted on c,~mpctitivc tender ha+ and this practice wilt have 
to continue. 

lMinistry of Hon~c Atliiir, O.M. No. F.21 4,+'6X-AC 11, dated 1-1-1969]. 

Thc C o m n ~ ~ ~ t c c  hope that the rc-constitutcd Supply E h r d  with its 
r e v i d  function\ will p lq  ii marc cffcxtivc rolc and the s j  stem of procure- 
ment of \upplic\ f t v  the NEFA Administrlrltim wi l l  bc placed on a sounder 
footing. 

is. h'o. 2 of Appcndi\, Piir3 1.25 of 251h Reprt-- Public Accounts Corn- 
mittcc--Fourth I.oL Salri~a). 

111~ ohcr\;rticm 111 the Public hccount~ Conunitwe contained in this 
p g r a p t l  has ken brought to the noticc of 311 the members of the rccanr- 
tmtd Suppl  Adtisor) h w d  for their guidance. 

[Uinistr) of Home Alliiiw O.M. No. F.21 4 6s-.JC 11, dated 1-1-1%9j. 

Thc Committee cumider it unfortunate that dcspito the heavy rcquirc- 
nwlrts of v c g ~ l c .  gllw, thc NEFA Administrution did n~ initiate my 
ilCtion till Januarq, 1967, to a k i n  supplie, at the mollufacturer's pricc 
B#bsr by direct negotiilticm with the mnnuhcturers or thraugh thr' intrr- 
mtkm d rhc Ministry of Fwd and Ayticultur~.. This lack oC idtinthe 



(S. No. 3 of Appendix. para 1.29 of 25th Report-h~blic Accounts' Corn-- 
mi t t ecAth  Lok Sahhe). 

Action taken 
The observation of thc Public Accounts Ccmn~i! k c  ha ; bccn circulated 

t o  all thc9 conccmcrl ofticcrs of the NEFA Administration for tlicir informa- 
tion and future guidance. 

[Ministry of Home Affairs O.M. KO. FZ1 4/'6F-AC 11. rlatcd 1-1-1969] 

Thi. Comn~ittcc- hope that suitnblc ;Ilranpic!lts u.il! b2 rnade uithmt 
further delay to procure in future v c ~ c t a b k  gtrcc for thL: NEFA Adminis- 
tration at the manufacturer's pricc and thuh c!l<:t a uvinp. 
(S. KO. 3 of  Appendix. para 1.30 of 25th Kcport--Public .4ccounts <'om- 

mitttx-Faurth Lob S;ihhr\). 

Action taken 
The matter has brxn carefully cxamined in this Minis~ry in c o n d t a -  

tion with the NEFA Administration and thc Siinistry of Food. Agriculturc, 
Community Development and Cooperation. Thc .NEFA tSdministration 
have now bccn advised to prcxurc tllcir supply of wgctablc ghec dircct from 
the manufacturers at c;mmllcd rates. A c o p  o f  instructions issucd t o  
?rWA Administration in this regard is cnclcucd (Anncsurc I) .  
[Ministry of Home Xff;iir, 0 , M .  No. EY, 1 1  4 '6s-1C 11. cf;t~cd 1-1  - l(W]. 

Shri 

Dy. Financi:~! Adviser 

Dear Shri 

Kindly rrlfcr to thc corrcspondcnce r. .,ting tvitli  niy endorwlrent 
So. 21i4/68-AC 11. d s ! d  117-X-68. I II;IVC 4ncc rc-ccivcd ;! rcply from 
Shri V. P. Whi. D c y ~ t y  Chief IXrirctor. Dcpitrtnicnt id Co-operation, 
Ministn of Food and Agricuitdrc, \.ide hi< d.1). lcttcr . 20-15,;ClS 
dated 34-68. a copy of which has also hevn cndol .4  tn c+jcctkn to the 
N.E.F.A. Administration n ~ a k i n ~  iirrnngcnlcnt, for tlirwt \upply of v w s  
pati from the manufacturcr~. Sincc the inrciirinn i \  tcr e!Tcc-t savings as 



control over the price of vegetabk! gheu.wlll, I presume, make procurements 
of  supplies direct from thc manufacturers all thc more easy. 

Yours sincerely, 
MI- .. . Shri . . .  

Adviser UY h e  Govcrnor of Aasam. 
N.E.F.A. 
Slliflong. 

The Colnrnirtcrc. : t p c  uith thc Ministry of Home. Affairs that "there is 
rcslly nib g i l d  l~;i;cr~l why I ~ I C  supplj of Adiisl.::] Boaid should not have 
accepted t11c lowest rate of Rs. 8S per parachute for 15,000 parachutee. 
I t  secas  that the desirability of procuring 15,000 parachute from the 
lowcst tendcrcr st Rs. 88 per parachute did not occur t o  the Board at all". 
A.; pointed out by Audit, this lapw on the para of the Supply Advismy 
I 3 d  has rcsultcd in an avoidable expenditurc of Rs. 30,000. The Cam- 
IIUKW hope that with thc reconstitution d tho b a r d  and the issue of 
&ailed instructions to them for pmxssing tenders. such laps- will not 
rrsur. Thc Committee cannot but strongly cn~phasisc that whenever it is 
pr~~poscxi 1,. acccpt te~lders other than the I\w\.c~t.  dctailed rwsons s h d d  
1~ recurded and that all such C ~ S C ' F  should be pu. up to t h ~  next higher 
wthority f+r scrutiny and sanctions. 
[S. So. 1 01' Appcndia, para 1.30 of 35th Report-Public Accounrs Com- 

rnittcc. (Fourth I.AA Snhha ) 1. 
Action taken 

Thr rccommmdiition of thc Public Accounrs Conlmittcc h;is 
l~rwght to tlio notkc of thc rc-wnstitutrxl Supply Advisory Board and tk: 
crr~ccrncd Dcpanrn~nt\ of thc NEFA Adnuniura-dtion for \trict compliance. 
[\4inistr! o f  Honw Affairs OM. No. F?! 1 '4,lbS-.4C 11. dated 1-1-1969]. 

111.. Cvunl i t tw ;11w dcsirc thu brforc Inunzhing such training ~ehemes 
in futurc.. it should hc cnsurcd that t h q  arc plnnnril property sn that such 
czrm of infructuous cxplcntliturc: do not rcctlr. 
IS. No. 6 of Appendix, P a r i ~ ~  1 .SU and 1 .MI o f  Twrwrtg-fifth Rcput  

(Fourth Imk Sabha) 1. 



The Administration of Andaman and Nicobar Islands has ken in+ 
meted vide Ministry's D.O. KO. F. 18/2/68-AC.11 dated 2 5 4 6 8  (w 
enclosed. See Annexure 11). to ensure that before launching such training 
schemes in future, they are planned properly so that such cases of infructu- 
om expenditure do not recur. The Andaman and Nicobiir Adminictrlllton 
has issued suitable instruztion in this behalf to the subordinate suthdtitts 
vide Administration! lelter No. 50-1 17;WDcv. 1 dated 12-6-68 ( ~ q p y  
enclosed. See Annexurc I I1 ) . The Administration had already i s sud  ias- 
tauctions to the .;ubordinate authoritics for periodical rcvicw of itU the 
schemes in hand in a critical and analyticrll manner befare ma)ring r m m -  
mendations regarding their continuance or otherwise vide thc~r luttcr 
No. 11-22( ii 1 1  67-Acctb. dated 29-1 3 -67 (copy enclosed. See Annermrc 
1V). 

[Minis@ cjf Honle AtTairs OM No. F. 1X:2 WAC11 dated 27---19681. 

A Nh'EXC'R E 11 

Copy 

D.0 .  KO. F.IHi2jhX-Ac. II 
Deputy Financial Adviser New Delhi, dntcd the 25th April. 1968. 
Telephone No. 3 13 15 

1 cnclosc herew~ttl extracts of paras 1.4s to 1.60 of thc Twcnly-Fifth 
Report of the Public Accounts Committee ( 1967-68) (Fourth L c k k  Satha) 
coqtaining their observations on para 39 of thc Audit Report (Civil) 1967 
regarding abandonment of schemes and wasteful expenditure on thc open- 
ing of training-cum-productic~n centres in Andsnlan and Nicok: 1 s W . i  
fw information and guidance. 

2. l t  may kindly be cnsured that, as reconunendecl hg thl: Pubiic 
Accounts Committee in para 1.60 oi lheir Kcport, bcforc Iiurnching wch 
training schemes in future, the! are planned properly. so that such atso 
of infructuous expenditure do not recur. h'eccwuy instruction* in tbc 
muff may kindly be issued to all conccrncd and copy furnished tn this 
Ministry. 

Kind regards, 
Yours sinccl cly, 

Shri 
Chief Commissioner, 
Aodoman and Nicobar Islsrnds, 
Port Blair. 



csy 
No. 50-1 17/68-Dev. 1 

ANDAMAN AND NICOBAR ADMINISTRATION 
Chief Commissioner's Secretariat 

Port Blair, dated the 12th June, 1968. 

CIHCLJL AK MEMORANDUM 

The undersigwd is dircctcd to invite attention of all Heads of Depart- 
mcnts/Office iof this Administration to Circular Mcrnc~randum To. 11-22 
(ii)/67-Accts. datcd thc 29th Novrmbcr, 1967 on rhc. abow whjwt and 
tu say chat thc Government o f  India, Ministry of Home Atlair\ h a w  also 
viewed with great concern tiw loss sustained by the Gi~vcrnrnrnt in un- 
necessarily continuing infructmus schcmc~ causing coihidcrrtblc Ie- tc thc 
Public Exchequer, sad have desirrd that hefore launching such training 
schemes in futurc, it should Iw: assured that they are planned pnyxdy, so 
that such c a w  o f  infructuou\ cspenditurc do not recur. Lxtri~ct td paras 
1.48 and 1.60 of the 25th Kcport of the Public Accounts Committee 
( 1947-68 ) (Fourth Lok Sabha) containing thcir observarion\ On para 39 
of the Audit Rcport (Civil) 1967 regarding abandonment of schcmcs and 
wautcful ~xpcnditurc on thc .Tnining-cvrnr-Prcxtuction Cc'nlrc4 i n  \n&man 
and Nicobar Idands urc enclosed. 

.All H e a d ~  \)I Ikpclrtmcrir,/Utficc~ arc one again rcrpc'stctl t,., cafe- 
fully note thc 0hscrvatiori4 d thc Public Accounts Committee imd the 
m c e  given hy the Chkf Commissioner iis contained in the extracts 
& e r r 4  to ahwe,  and furtncrmorc to undertake peridicnl rcvizws, rray 
ma in a quarter o f  all thc S C ~ C M C S  in hand in ti critical rutd '~na)r,mi 
m n c r  nnd makc definitr rcc~mmendntions to the Adminisautian in qml 
to their conrinurrnce or o!herwisc.. If. after such reviews hcing undertaken, 
tbc Hwds of Dcpartmcnts/ Oilices amr. ti) the mcius ion  that t h ~ r r  w no 
&mc king unplcrncntd in thcir Jr.partn,~.nt which is unproductive c?r 
the expaditurc on  which is  infrucluous in the long run a certificate to this 
&act should be furnished to ttw Secretariat. 7hc first rcvicw s b W  rebrtc 
ta tbc quarter &%ding 30th June. 1968 rrnd silouid be fumishcd to the kcre-  
lariat by 15th of July, 1968 pi t ivc ly .  



The formulation of the new Draft Fourth Five: Year Plan is shortly 
being taken up and i~lstructions are being issued constituting working 
groups for eact. scctur oE thc plan. All the Heads of Ilepartments/Offices 
sllould ensure that no scherries iirc included in ,the Draft Fourth Five Year 
Plan, ithe expxditurc on which will prvvc t ~ )  hc infructuous in tho long 
run. 

As alrcad!. ruentioned in thc 4dnlinktration's Circular Memorandum 
dated the 29th November. 1967 rcfcrrcd to i h v c  thc Heads of Depart- 
ments,~C)fiicr.s i~nplementinp/cuntinuing an! sclwnc arc going to lx per- 
scvnily !~rId rcsponsihk. if an!. nvoidablc ILN in thc continucxf iniplcnlcnta- 
ticw of infructuous schcnies i i  sustained by Government in mv stage. 

2. The Chi? t' I'lL~velopment Conunissioncr. 
3. .4l1 0tIicc.n in the Sccrc'tariat. 

Spare ccpic+- 10. 

AIVSLXGRE I C '  
Cop! 

No. 1 1 -22(ii)i67-Acctts. 
AND.4,ZfXX AND NICOBAR ADMIYISI'H ATION. 

Cl~icf Commizsioncr's Secretariat. 
Port Blair. thc 29th November. 1967. 

CIRCULAR MEMORtLNLIUM 

Three Training-c.ujr~-Pn)duction CcnLrcs w r c  set up by tl~ih Ad~uinjstla- 
tion in the Second and Third Fivc Ycitr Plans of thcsc lslwtls. That pro- 
j c d s  were abandoned witl~out achieving the targets f ix~vl  aftcr incurring an 
c.r;pnditurit of ahmt Rs. 1.56 lahhc. 'The infructuous cxpcndirurc incurrcd 
o n  tfiow schenlcs canw in for audit cri~icisni and 1111 the thrco schcmcs were 
indudcd in the Audit Report (Civil) 1967. 

Thcsc itzms werc diw~+xd in ;llc Public Accounts C'otnnlittcc nloaing 
hdd on the 27th Ocmbcr. 1967 which was :AIP :ittc.ndal hy the Chief C'ommissioncr. Thc Public Accounts Co~nmittcc was pcrturbcd at the 
Ims su~:ained by the ~nvernmcnt  in unnc~cssitrilg continuing thcw three 
inEruauous schmos causing considcrablc loss to  tho public exchcquer. 



The Public Accounts Committee was informed that the schemes p r o d  
to .be infructuous, as they were ill-conceived and were based on indefinite 
and rather improbable data particularly in tho mattcr of the availability of 
ryw materials and the personnel da i rous  of undergoing the traininp. The 
c l i cu l t  means of communications leading to delayed sancticm, ctc.,  ~ h i c h  
were also respmsible for continuing these infructuous scheme\ over a 
pcriod of time ware also explained to the Public Accounb Committee. 
13uring the coursc of discussions, the Public Accounh Committee demmdcd 
nn sssurancc froni the Administration that such impr,icticablc, untcnabl~ and 
infnrcttrous schcnies will not bc alkwcd to be irnpi~nicntcd m future and 
that public m o n q  will not bc so caliously walitcd. Thc h b i i ~ .  ;kcounts 
(?onunitti'c nien~bcrs wcrc assured that in luturc only worknhlc +chcmes 
would Iw taken in hand for implen~~w:~llion and that :hc fol lowup would 
bo criric:il and aniilytic with :i vicw to emurinc that no ctvnidi~h!~ IS>;.; in 
the wntinucd implcmentation of infructuoi~~ ~L . I ;L .~L \  i, wk:i;lned by 
< k~vcrnriicnt. 

In \ iuw of thc assurance> given to tlic Public . - Icwunt ,  <i)nln:itl;;, the 
Chief C'onmlis.rioner has ordcrcd that the Head< of Dcpaflm+x:-!O!Iicc.s 
in this ..\dministration irnplcn~enting,'continuing the ~hcrn:; shoui.i i~ made 
quiircl! and pcr\onl;rlly rcsponsiblc for implcmntaticm of sch:m:-. Thcy 
b u l d  pcrioJic:dly review all schct~lc\ in hand very criticall\ ;.nd nuke  
cMnitx racornm~.ndntionsltis to the. Administration n ith regard t o  :hr'i: con- 
t i n u m u  or otherwise. Fiilurc to do so will rcn~tcr them pcrwns!ly trs- 
pnsihlc  for any amidable l i ) ~ ~  sustained by Gvvcrnmcnt on thc continu- 
:tncc o f  *;uch ~chcmcs. 

T!w rcccipt of this coninlunication may please bc nc l in~wlcc tp i  
13y Order 

Sit '- 

Thr: Ih .~ io l - , rnc 'n t  C'onmli\~ic>ncr-r.irni--Dr.vc'lopmcnt Sccrctip. Andarnan 
and S i i , d u r  Island.;, Port Blair. 

'flic ('cmmittec regret to note that the Budget ccstin~ates for the IPdD- 
"l ' ihwt~ Hordcr Pnlicc Establisiin~cnt wcrc not prepred  realistically k c e g  
ing in tic\\. thc x t u s l  rcquircmentc. 'They find that in case the actual 
cxpcf~cfriurc kll hart of Uudpt cstimstrs by 68 pcr ccnt in lOh3-61, 53 
px ccnr iu 10b- l -A5  rind 47 p2s ccnt in 1965-66. ik'hilc tk Committee 
undcr4lancl lhc ditficultics f x c d  in raiGng the Border Policc thy cannot 
iipprccirt!e ivh!. ?car aftcr y c ; ~  Budget provision was made grossly in excess 
of rcq~:rrcnicnt~. ?'be Cc;rnmirtw dcqirc that thc Rordcr Policc F.ctnhlichmart 
shoutti p r c p m  rl~cir Budpct C S L I I I I ~ I ~ C ~  111t~c r~iilisti~:ill~. Accping in victv th& 
actuul r.yuirc.mcnts and thc likclv availahiliry of qu ipmcr~ t  and stores. The 
C : ' ~ ~ r n i c t c ~  cxjxct Govcrnnwnt to scrutinisc ihthc c4matc.s of the Border 
P d w  li\r.hlishmcnt mm closciy bcforc including thcm in the Bwiget 
cstimatc?;. 
[S. No. ? of Appendix.-Pm 1.63 to Twenty-fifth Rcpcm of the P.A.C. 

( Fourth Lok Stbh:t 11 



Action taken 
T' observation of tlac Chamittee in the above 

noted in this Ministry and has besn brought to  the 
Porder Pol& Establishment on 13-5-68. It will be ob@cwcd from tbe 
fdbwing table that the expenditure position in respect of the Indo-Tit#ban 
Border Police Force improved considerably during the succeeding yeam of 
196667 and 1967-68 :- 

[Ministr! of Horn AR'airs O.M. No. 52/8.'68-ACI, dated 9-9-1968] 

Recommendation 
Thc Committee notc that out of 812 compensation applicittions pending 

on 31st March. 1966. 807 cases haw alrcady h x n  finaliscd and cfforts urc 
being made to finaliw the remaining 5 cases as early as possible. 'Ihc! 
further note that the Government have since dccidcd not to entertain a n y  
frcsh cumpcnsation applications and that only in rart cast% whcrc somc 
public dues arc recotcr;~hle from thc clain~mts is condonation of t k  dellly 
in filing such applications ~llowcd. They h o p  that. as dccidcd ;it the 
Regional Settlement Cornmissioner's conference hcld in October. 1967, thi' 
Departnicnt of Rehabilitation will strictly adhcrc to  he n~sximum time limit 
of thrcc ~nontlis for finalising a frcsh compensation case. 

(S. No lo (para 2.6 ) of Appcndi~ to 25th Rcport ( Fourth I d  S i ~ h h , ~ )  1 

.Icfion taken 
Every cfTort is bcing ma& to sdhcrc t o  the n~rixirnun~ limit of 3 i ~ t c ~ ! i i s  

for finalizing ;I frcsh compensation casc as pcr thc decision taken by G o v -  
ernment in this bchalt'. During the pcricd ffrom April, 1966 to 3141 h4;rrch. 
1968, 178 fresh R.Ci./Conipensation Applications were entertained as tbc 
&lay in filing them \$a, condoned rrftcr exanlining thc merits of each caw 
;1~d also in such cqsc\ whcrc fresh clairm were verified. Thus the Wtul 
numbx of applications pending ucrc 090. Out of thew 979 c a w  W . ~ C  
disposed of leaving a balance of i 1 cascs only. and there wore only 4 such 
c a w  which arc morc than 3 months old. I h c  main rcasons for thc pcnllcncy 
of thew cascs arc ( i  J cases have bccomc subjcct matter of judic~al action 
with the appellate authorities of thc clcpartmcnt and/or Civil Courts, High 
Courts ctc. and ( i i )  the dcsired co-operation from thc claimants and idso thc 
infornllrtion necessary for disposal of the cascs is awaited from thc Sruk 
.Gowrnmcnts. Ali out cfforts arc however bcing mudc t o  liquidim this smll 
number of cascs as carly as possible. Thc position was also dixusciocl in thc 
conference of Rcgional Settlement Commissioncrs/Custodii)ns held on Ihc 
6th & 7th of June. 1968. and the nc@d for liquidating the rcsiduaty work at 



thc carlicst was stressed on all thc Regional Settlement Commissioners. Ihe 
of 3 months for finalising the fresh costs was reiterated. 

(Miriiktry of Labour, Employment & Rekabiitation De m t  of Rehab&- P tation O.M. No. 4(2)/68-Bud, dated 1 1 W ]  

Thc Committee found from the deed of lease entered into between the 
Gdf Club, Faridabad. aad the Government of India that no time limit was 
laid down for the development of the Children's Park. The Committee feel 
that a timc limit for thc dcvelopment of Children's park could well have been 
laid clown in the deed itself. 

[ S .  Yo. 17 (para 2.69) of Appendix to 25th Rcport (4th Lok Sabha)] 
Actio~t taken 

The. rccommcndation of the P.A.C. has bcen noted far futurc gt~idana.  
I t  ma!. ho\vcvcr, hc pointed out that in view of the circurnstam~ 
c':r::b'~:~d in Pilrll 2 .h l  of t ! ~  Rcport, thi. I:YXC would not havc bccn abk to 
; i c i t l ~ , r ~  to thc dak  hccausc thc club itwlf had to hc developed. The only 
r o c v r s ~  which thc Govcrnmcnt ccrulti takc way to cnforcc the provisions of 
sub-r.don ( 13) of clausc I1 of thc Icasc dccd uhich contains thc remedy for 
nm-tuililmcnt of thc tcrrns of thc JC;lsr'. In fact ;I \how C ~ I S C  notice was 
,.,y..:. ,: . . 1 - \  thc IC~*WC ;I\ t:) ~ . h \ . .  this ~?:i!iW III:~! not hc cnforccd \t!lcn t h q  tool, 
.~Lv. t i )  cfct.~lop t h ~  piirk. 

Th< Committee ni)tc that the Club i1uti~Wities havc devclijpd the Child- 
rcn', Park, ;I hoclic~ $round and a ftwthall ground \incc thc Audit Para was 
prc.p;tr~.d. 7hcy a2ri.c that thc objc.ctive\ Government had in mind haw 
t h ~ ,  h ~ e n  pi~rtially fullillcd. They hope that Gowrnmcnt will takc suit* 
\ t c p  11) cnwre that thc Golf Ctuh al\o dcvclop the remaining eight acres 
of land c'srmrrrked for the Children'\ Park in accordance with the terms 
of :Iu I C L I X .  

!S. 50. I7 ( Para 1 . 7 0  1 of Appendix to 25th Report t 4th Lok Sabha)) 

S t e p  havc dread! h e n  initiatcd to havs the remaining area alloccrted 
fc, thc ('hildrcn's Parl, dcvcloped. The club has decided to dL"~elop ia (Lis 
arc.* of a b u t  8 acres il general puhl~c park on the lines of Lndi Gardclt 
in i r  hich thcy arc provichny morc of long lifc gsaccful trws in place of aanual 
tlowr\ ;inJ ornamcntitl plants. which havc k e n  provided in the Children's 
Parh proper. The arca has a1read.r bwn cleared of tk unnecessary bushes/ 
tre:k and frc\h trecg hiive bwn planted. 

i t  \wuld h: eppr~ii i tcd thtit thc' growth of trees ctc. is a long t a m  
p y w  and it will tido wmr timu hcforc the areit l ~ k r  like a good public 
part,. Thc Dcpartmcnt would hc. const;lntly watching the progress in this 
r e p  r J . 

Recmtaemhtion 
'I'hc Commitkc haw no doubt that Gavt.mmt.nt will ensun: that all the 

conditions prescrihxl in the lease dccd arc carried out by thc Club ;laJ that 
the Children's Park is wrll maintained by the Chrh. 
IS. No. 17 (Para 2.7 I )  of Appcndis to 25th Rcpm (4th Lok Sabha)] 



Action taken 
It is confirmed that a strict watch is being kept to see that all the neces- 

sary conditions prescribd in, the lease deed are carried out by the club and 
that the Children's Park is well maintained by it. 

Recommendation 
Thc. Cornmitt* wodd likc Government to consider und rcvicw its 

pneral  policy in regard to the maintenance of green belts in urban area so 
that thc n~ost suitablc method can bc adoptcd for fulfilling thc underlying 
.ob-kctives. 

[S.  Ni.. 17 (I 'm 2 . 7 2 )  of Appcndix to 25th Report (4th Lak Sabha)] 

Action taken 
Thc Central Govcrnmcnt is not directly rrsp)nsiblc for the ni;iintcnancr 

of grxn belts in urhsn or rur;d areas. It is ;I ltwal hod! function ;~nd  t h e w  
fore ciilicr the h.iuni~ipditics or the Statc Guvcrnmcnts arc conccrncd with 
the subjtst matter. Ir was only by chance that the Central Government had 
to deal \vitti thc subjcct matter bccnuse sonic townships wcrc directly dew- 
loped h\. thc Crlntral Govcrnn~cnt and hncl ro he dxintaincd by i t  for some 
year< aftcr which thc ltral bod!. functions in these town~hips  were trans- 
ferred to the local authorities. A t  Faridahad alho cxccpt thc Ccnlral CJrc.cn, 
all the green bt.lt\ alrc..Jy stand transfrrrecl to the local hod! through thc 
State Government. 
IMir:is!:! of Labour. I'.nip)oymcnt :i~id Rchabililatio~~ (Dcparttncnt (1: Rc- 

habilitation 1 ( ) . \ I .  No. 2 t  ? WBuci .  dated thc 10-12-68 l 
GOVERNMENT OF ISDIA 

17 (Para 3.1 7) of Appendrx 
to 25th Repon 14111 Lob. 
Sabha). 

The Cammittec a n  dlstncsacd 
to note that the equipment 
which was imported bet- 
ween January and Junc, 
1962, has not yet boen ins- 
talled ewn after a lapse 
of about six yean. The 
Commitr cc dcprecatc this 
gm delay. Thcy arc sur- 

Thc o h m a t  ions of the Com- 
mittee lmve h e n  trut4. 
The buildinp fur 3 out 
of the 4 ccmponcnte of 
the Instnment 1-anding 
Sy~tcnl vrz. Lr~caliwr, Glide 
Pat11 and Outer Markcr 
haw Jrcady bccn comple(- 
cd. The comtnrtion of 

priscd to know that it took 
nearly 20 months to initiatc 
action to acqum land on 
thc selected ate. Thc Mi- 
nistry of Defence took a 
lonqlimc to releasc the land 
and the acquisition was 
c~nplcted in May, 1966. 
after a l a w  of 30 months. 
The Committee feel that. 
when the Ministry of 

the approach r d  to the 
M~ddlc Marker rife and thc 
buildrng for Ihc MlJJlc 
Marker which IS rhc 4th 
component of the Instru- 
ment LDlndmg Syrtcm and 
whtch could not be taken 
up due to delay in the 
r c i c a ' ~ ~  of Dafcnce land 
~ O S  sjncc b m  taken up 
and the work is cxpc~cd - 



Tourism and Civil Aviation 
were of the view that ''the 
building was holding up 
the installatron of  a very 
c~~ential navrgational aid 
at Madras, that thcy wuld 
ill afford to  wntinue the 
situation without incurring 
the criticism ,of the Intcrna- 
tional Civ~l Aviation 
Organisations" and that 
thcy "would also be failrng 
in their obligation to cnsurc 
the safety of Civ~l aircraft." 
they should haw ~akcn up 
thc issue of the rclcaw of 
land at the highest Icvel 
from the beginning rathcr 
than cnter rnto a protractcri 
corrcsp~mcicnx at a lower 
levcl. Such cielays in intcr- 
dcpanmen~al dcallngs not 
only indrcaw lack of proper 
wordina:inn and ccr-opra- 
tion b d w c n  th,: Giffcrcot 
Ministric5 of thc Goxcrn- 
m n t  of L n 6 ~  h u ~  also a 
lack of apprccntlon cln :he 
pan of thr M m i c t ~  <if ihe 
W C ~ C .  of ?\;her<. 

17 (Prra3.181 of Appendtr Ih,: Comwttcc fccl that In 
l o  25th Repon (4th such C I W  rn futurc. the 
Lot Sabha). aos13t;lncc of the organlw- 

tron rec;ntly set up In 
the Cabmet Sccwtartat t o  
cffcct co-nrcItna!rtm b:r- 
ween vmnus Governnicnt 
agcnc1c.r s h d d  ht r d e n  
and delays In execution 
of such Important projects 
strictly nvo~ded. 

(Para3.19) of Appendix Thcrc waq PISO lack of cc* 
to 25th Repon (4th ordination in the ourchaw 
Ink Sabb3. of equipment and acquisi- 

tion of Irnd. Thc Com- 
mittce fccl that the Minis- 
try of Tourism and Civil 
Aviation should haw ini- 
tiated action much earlier 
in regard to  the x l m i o n  
and acquisition of land so 
that, hy the timc .the 
machinery was mriwtl 
from ahroad, it could 
have been imtalled with- 

to  be completed in about 
two months timc. 7hc ins- 
tallation of  the Ldcaliser 
Glide Path and Outer Mar- 
kcr equipment has e n  
completed. Further ad~ust- 
mcnts of the equipment 
and flight inspection of 
these components of the 
Instrument Landing Sys- 
tem can bc carried out 
only after thc ciemolition 
of the structures very c l w  
to the Ltralixr site and 
thc shiftrng of the fencing 
immediately hehind the 
Ltx;rll.%r antenna system. 
Thc Dcfcnce land needed 
for  1111s p u r p w  hay sncc 
kcr: relcawi to t h ~  Ciul 
Aviation Department by 
the I ra1  Min~vtry autbc- 
rmcs on t1.e 20-6-68. 
The u l u e  q b f  t h e  stru;- 
r u m  cm?~m~if.ix!cC b> 
!he hl~ni.:ry , r L&fencc 
ro th!\ Min:\;r! in May 
19G8 i u  bcr-: :LL :.rteZ a& 

a:: ?!3.i; cj,x~v:ycd 
1 1 3  rh:m !;I A:.g\:-.t 1968 
wtth n rccrk\: t t >  issue 
~mnicJ.a:e , ! I - ; :  x t ,  SnL to 
rhc ltrai hi.' ';try ;l.urRtri- 
IICS 1;.cCing owr 
7hc.c F!:l:Gl:i'.. ! i 5  f 1 i ~  Civil 
A\ .:'tl<>l, cep~.:l!>:l;?. 

T:I : r \  clxnmL nd.1- im of t h r  
Ctmmt:i.e 1s noted. In 
fururc the asststance of 
th: organisation mxntty 
set up tn the Cabmtt 
k c r e : m a t  t t~ cffect c+ 
cmiinatron between various 
Gwcrnmznt authoritsesw-ill 
hr. taken. wherever ncccs- 
ury.  

The obscnlttions of the Corn- 
mitt& 1 1 3 ~  been not&. 
The Civil Aviation I)em- 
mcnt and other o m h -  
tiom under this MLristry 
ha* ku\ advised an 
199-1968 to ensum -4- 
am wi!h the r*corn.me&- 
tmn In future, 7bc 
Mrrctor General of Civil 
Aviation hcs Jso been 
requested on 30.161967 
to  draw up pr+ct repon? 
whemvcr wnl~cabk i d l -  

out m y  lua of time. K e e p  cat& ttw d i n  to b; t&& 
ing imported equipment in a daailcJ manner. 



----- - - .- ..------ ----- 
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idle like this not only 
Mocks money and involves 
the risk of deterioratior~ 
but also affects the sche- 
dule of installation anti its 
commissioning a d  ham- 
pers the very object br 
which such equipment i~ 
~mporfed by apending valu- 
aMc foreign exchmge~ 

I-I!: Cumniitccc are dihtresscd to notc that tilere was ;I delay of about 
lour )car> in thc construction and onc and n half years in utilisation of the 
Canteen-urni-Rest Housc at Ajanta. Thcy note that thc initial delay was 
due t.,? no?-availability of land till April. 19fi0. while thc sanction for the 
cm.;truction had been givcn in Octohcr. 1 W S .  Further delay was due to  
diRwlh in getting suitable cuntractor to execulc thc construction work at 
thr: selescd 41tc and the lack of tvater supply f o r  drinking iind constructimal 
purposcrposc~. The committee f ed  that. if the Dqx~r tn~cnt  had visualised these 
dificultic. .;ufficicntl! bcforc hand. this abnormal dclay in thc complctiorl 
;in2 utilisation of thc building could have bccn avoided. 

[Para 3.35 of the 25th Rcport (4th Lok Sabha 1 1  

To avoid d&y.j in ccrnstruction and utilisation of fxilitics to tw 
previded, thc Tourist Department will henceforth undertake morc dchilod 
w n q s  of thc places to bc dcvclopcd before providing facilitics. 

Tix Study group of the Committee noticed during thcir visit to Ajanki 
tha~ thc Canteen-cum-Rcst Housc had been located at a low site. The 
Cou?mittsc consider that dctailcd investigations should have been m d c  so 
as ti\ select the best spot. prefcrably one htlvin a good view of the moaa- 
ment tor thc location of thc Rc\t Houxr. T% c Committee also Ice1 that 
bcfm undertaking national and international m r k t  intcrest like Ajanb a 
cardul *ludy hould be made ahout thc requimments of tourist.. (both 
foreign and Indisn) who would bc making uw of it. The facilities in a 
Rest Houw Tourist Honic should be providcd in accordance with these re- 
quirement!, whilc kccpin~ 3 suficicnt margin for future expansion. The stylc 
of srchitccturc should harmoniw with thc monuments and the surroundhg 
are.! Spccial care chou!d he' takcn ahout simitnry arrangements. atinking 
water facilities should bc provided, special care being takcn to scc that h c  
watx is frec from convaminaticm. In general, the supply of water lrhouM 
be plentiful and assurcd. 

[Para 3.37 of the 25th Report (4th Lok Sabha)l 



Action taken 
The Tourist Department had undertaken a survey of the area to select 

tllc bcst possible site for constructing the Cantcencutn-Rcst House at Ajanta. 
The caves are situated in a gorge, and thcrc being hardly any space between 
Ihe river and thc hills which risc steeply from the river-bed, the only site 
itvailablc within walking distance of the caves was the broad flat land from 
where the ascent to the caves wmnlcnces. It is also accessible by road as 
thc motorable road leading to the caves terminates at thi$ place. Though thc 
construction of building across the river would bavt afforded a better view 
(11 the caves, thc hill on that sidc of thc river is quitc steep and therefore 
it suitable plot of land could not bc located. It  would also have meant con- 
structing a bridsc across the rivcr as thcrc is no approach road on the other 
sitlc. T h c  Touri\t Ikpartment thcrcfore had no othcr alternative but to 
\cltct thc prcwnt 4itr. for the construction of thc Canteen-cum-Rest House 
. i t  AJ:~!.:. 

As ;i rc\ul[ of thc cxpcricncc gaincd in constructing Tourist Bungalows ' 
C';tntccns during thc sccond and third plan periods. the Tourist Department 
hi)\ initiatctl action to carry out more tictailcd survc)\ :jf plnzes d tourist 
importance bcforr. providing facilitiei ;it thcsc place\. The suggestions con- 
h i n d  in this p;lr;i have bccn notcd for future action tvhilr. planning the 
5iirvcy.. 

Ihc C'omnlitrL.s irould likc thc Dcpitrtnlent of I 'ouri~m t t )  cvdvc suitablc 
~:uiclclinc~ in thc light of the above and the cxpcricnce pained by them for 
Itxitlicm and con~tructinn of rcsr h o u v ~  and tcwri\t hi,nlc.\ :it places of 
ri;ctioni~l and intr.rni~tii~n;rl touri5t in t~ . r~ \ t .  

Action taken 

Action taken 
'lhe r,i;rn;igclllcnt of thc tourkt Iitingdnws Ciintsr'nh c~mstructsd by thc 

Tourist 1)r.partmcnt including that :it Ajanti~ has idre;\+ birn transferred to 
tlic India 'I'ourisnl I)r.vclopnlcnt C'orpxiti~m Linlitcd sincc 1st April, 1967 
and wc h;ivr ken itrfornlcd th;tt t h ~ \  lxnc Icvatccl :I wisfact~ry  contractcrr 
1 1 )  run thcnl. 
[Minicrr) o f  'l'ou~.i\ni b;: Cit il Avi:rt iim. O.hl: S i r .  37-PC(49 68 datcd 

1 0 - 1  2 -  I'M61 



CHAPTER I11 

RECOMMENDATIONS OBSERVATIONS WHICH THE COMMITTEE 
DO NOT DESIRE TO PURSUE M VIEW OF THE REPLIFS OF 

GOVERNMENT 



CHAPTER 1V 
RECOMMENDATlONS~'OBSERVATI0NS REPLIES TO WHlCH HAVE 

NOT BEEN ACCEPTED BY THE COMMITTEE AND WHiCfI 
REQUIRE REITERATION 

The Committee notc that parachutcs and cthcr Supply Dropping Equip- 
ment valued at Rs. 28 lakhs arc lying at outlying places. Thc Con~mittee 
dcsire that an early decision my bc tiakcn to rctricve or otherwise dispose 
of thc parachutes and other Supply Dropping Equipn~ent from the outlying 
ciilficult locations so that thc mrrtcriril does not dctcrioratc with the passing 
of time. 

Para. 1.45 Scrial No. 5 of Appcndix of thc 25th Rcport of the Public 
Accounts Committee ( Fourth Lok Sabha- 1967-68 1 .  

Action taken 
Govcrnmcnt have acccpted thc Public Accounts Comnlittw'h recorn- 

mcndation in the abovc paragraph. Action has bccn initiated for the re- 
tricvcment of thc parachutcs and oihcr Supply Droppins Equipment lying at 
Jiflicult locations. The find p i t i o n  in thr matter \till hc lcpivted to the 
Public Accou~lts Cotnmittcc in due course. 
[\!inistry of Homc Affairs. 0.h.I. So. N 1 SY3(4 r 6 ; .  cl.tt;.J 3 1-1-1969] 

I h c  Cimniittcc  could a150 like Govcrn~cnt  to t d c  an carly decision 
;]bout 1t.c disposnl ol 79.368 parachutes and othcr Suppl  Urtrpping Q u i p  
ciicnl valucd at Rs 5 1.19 lakhs which i, t~rttcd to k under consideration of 
Govcrnmcnt. According to thc Air Forcc. 1S fwt parachuts cannot he 
utiiiscd effcctivcly in air dropping 3s thecc' arc outn~ocicd. The Committee 
would likc Govcrnmcnt to consider this nmttcr furthcr in Jctail in consulh- 
lion with thc Air Force authorities nith a \ i i \ \ .  to take rtn early decision 
:ilwut the standiirdis:itii~~ of the sizes ot parachutcs rcquirrd for air dwt3ping 
lor diffcrcnt conimoclities a3 \vcll ns tc1hin~1, ir;to acc~)u:lt the type of aircraft 
t o  bc used SO ;IS to cnsurc niaxitnum uti1iz:ltion of p:\rachut~s. 
(S. KO. S of Appendix, p m  1.46 of 25th Rcpxt-Public Accounts 

Colnmittcc-Fourth L A  Sahha ) 

Action taken 
'Ilris matter has hccn carcful c ~ m i n c d  in this Ministry in clunsultathn 

sith the Ministry of Financc. It has k e n  dccidcd that 79.368 parachutes 
vi11uc.d at Rs. 5 1.19 lakhh. which :ire u n w r v i x d h  nlay be d i s p x d  through 
I1.G.S. & D. (by auction by calling tcndcrs ctc. if Jispmal if not made 
through D.GIS. & D.) to the bc%t advantage of thc Government after retikv- 
ing uwful material and kccping sunioicnt quantity for connihlkstion to 
carry out minor repairs to serviccnble parachutes. 

As rcgnrds sixc of parnchutcr thc Defcncc su thor i t i~~  w c x  wain c o n d t -  
cd. In thcir opinion malfuni.Goning of prachutcs or losses incurred during 

( 29) 



airdropping operation are not in anyway more in the casc of 18 fcet para- 
chutes than in the case. of parachutes of larger size. In NEFA supply 
dropping operations are generally being carried out through Dakota Air- 
crafts. Defence authorities have advised that 18 ft. parachute is quite suit- 
able for use on the Dakotas because of its side door ejection. which makes 
it dimcult to drop hcavicr loads than what 18 ft. parachutes is desigred to 
carry. In fact. Air forcc arc still using 18 ft. parachutcs on Dakotas. 

Jt n ~ q  be mcntfoncd that Air Force authorities arc taking to the use of 
28 ft. p c h u t c  in preference to the 18 ft. parachute because they arc in- 
creasingly utilising heavier aircrafts than Dakotas ( e . ~ .  Paketa, AN-1 2 
Caribou) for which 28 ft. parachute is technically more suitable because of 
aft-end roller conveyors!transportcr systcm ejection in casc of these aircrafts. 

IMinistrj c l f  Honic Affairs. O.M. KO. 21-4-68-ACII. dntcd 1-1-69] 

MINISTRY OF HOME AFFAlRS 

SI. No. 5 (para 1.46-Appendix to 35th Report of thc PAC*). 

L)C'E.YTIO;V : Plcasc $talc whcther any dcfinitc decision has I w n  taken 
about standardisation of parachutes. 

A.\'SII EH : "7hc wx of parachutes has bccn standardised ;I[ 2s ft. for all 
t-vpcls of aircraft \I:. Dakota. Car ib~u and AN-1 2 in use To: 
air maintenance in N.E.F.A. However, I X  f t .  parachute. 
already manufactured by the Ordnance Factory and in  stock 
w i l l  have to bc used for Dakotas until thc cziqting ~ c k s  arc 
exhausted." 

[hlinistr!- of Homc AfTairs. O.M. No. 21-4-68-ACIJ, dntccl 1 S- 1-69] 

Thc Cuninlitiw. find from the M i n ~ q ' s  note that during the per id  
1962-63 to 1905-66. thc numhcr of sen.iwablc parachutc3 rctricbcd w,i\ 
1.48.192 i ~ \  against 1.56.436 parachutcs purchased during thc \iillIC period. 
Thc C'onimittcc h i r e  that an rnquiry may be conducted 1:) find cut :-- 

( i )  Whcthcr l o s s ~ ~  of parachutcs arc compamhlc to similar l a w \  
in other secton of the country where air dropping oper;~tions arc 
carricd out. 

( i i  1 HOM many \crviceahls retrieved P ; I T ~ ~ C I I U ~ C \  11;ivc h~.cn prcltwd 
int:~ service again and how far frcqh purcha\c\ havc bccn rc- 
duccd due to thc use of thow p:~r;hchutcc. 

( i i i  i HOW the sire of the parachute, was fixed ilt I K ft. and 10 what 
extent the smallcr s k c  of the pi~racl~utc ih  rcspnsiblc for thc 
hcnvy losscs in air droppings. 



. ~ ~ ~ ~ ! ~ P i l y h s , b s a a c O a d u c t C d i M o t h e - k  pdmmmrdo die 
Pirblic Accounts Committee's ncommcndation contained in tbe above paf& 

, W t i m  replies to the points raised in the para are as under :- 
. . 

(i) The losses of parachutes in air dropping operations, in Rowriah a d  
M6hanbari Sectors of NEFA were compared with similar losses in Eaaern 
and Western Sectors during the period from 1962-63 to 1966-67. The 
percentage of loss/gain in respect of each sector was as under :- 

Eastern Sector Western Sector Rowriah Mohanbmi 
10% gain 10% loss 9% 10s 47.5% 1- 
me percentage of losses in respect of Western Sector and R& 

cbmpares~favourably. As regards Eastern Sector there was no loss but 
actually gain of 10% in the number of parachutes used. This more than 
cent percent performance is presumably due to recovery during the period 
of some aracbutes which might have been used for air dropping prim to 
July, 19 g 2. As regards Mohanbari the percentage of losses is very high 
rud the reasons leading to such high percentage of losses, are Wig looked 
into. 

(ii) During the perioa rrom 1960-61 to 1966-67 retrieved Serviceable 
parachutes numbering 1.78 lakhs have actually been utilised in aird 
operations in NEFA area and this has correspondingly reduced the 
purchase of parachutes. 

(iii) When air dropping operations were first introduced in NEFA, 18 
ft. parachutes were procured from World War 11 Stock of the Army. At 
ha t  time Army authorities also were using 18 ft. parachutes. 

The smaller sizz of parachute is not responsible in any way for heavy 
losses in air d YP@ The malfunctioning of parachutes can be c a b  
gorised into the allowing headings viz. :- 

(a )  Roman Cnndle i.e. when the parachute is not developed at all. 
(b) Enranglen~enr i.e. when two or more parachutes get entangled with 

each other during the stage of development of the parachutes or their flight 
:a air. 

(c) Detachment i.e. when thc supplies get detached from the parachutes 
in flibt. 

(d)  Temings i.e. when the parachutes get torn in the air. 
In none of the above factors. the 18 ft. parachute is at a relative dis- 

advantage, o o m p d  to the larger-size parachutes. 

Further there may be other factors contributing to losses e.g. faulty 
pachute packing, or faulty packin of supplies w i t h i  their containers. t Attachment of containers to the parac utes may also be faulty. Ahnative 
wight of supplies attached to a parachute may be in excess of what it 'I; 
intended to c . A11 these factors are commoa to both tbe 18 fr. par, 
chutes, and the "I arger size of parachutes. 

[Ministry of Home Main O.M. No. 33/4/68-ACII dated 27-11-1968] 



[S. NO. I 1 ' (pra 2.13) of appmdix to 25th Report (Fourth -8) 1 
Tbey would like to know the effect of tbc new system rccadbg Fo wMch 

the cash compensation was to be paid agoinst any unutiliPed s n  of 
account upto the value of Rs. 2,000. If a considerable number oC polrding 
statements of account are liquidated, as is expected, the 
Rehabilitation may examine the qucstioa of raising this 
consultation with the Ministry of Finance, w that all the pending Sutqznento 
of Account are liquidated as early as posible. 
[SI. No. 13 (para 2.14) Appendix to 25th Repan (Fourth lrrlr !M?ha)l 

para 2.13. As mentioned in the above rec~mmcndrtion of tho'PuWc 
Accounts Cmmiaee there were 6507 statements of Account af the agore- 
gate value of Rs. 0.90 crores pending on 31st October, 1967. The position 
as on 1st June, 1968 however, is that 5889 statements of account of the 
aggregate value of Rs. 82.94 lakhs were pending for liquidation. 

Pam 2.14. It may be stated that as a result of the decision taken in tbe 
Conference of the Regional Settlement Commissioncn and Custodial% of 
Evacuee Properties held in October, 1967, orders were issued raising the 
limit of cash payment to Rs. 2,000. It was expected that this decision would 
hasten the pace of liquidation of pending statements of account. 'The orders 
tc; this effect were issued in the month of December, 1967 and the pocitibn 
kept undx constant review. As the results were not as encawaging as ex- 
pected. the item was again discussed in the Conference of Regional M a  
ment Commissioiners and Custodians of Evacuee Properties held on the 
6th and 7th of June, 1968. According to the Regional Settlement Corn& 
soners, the facts of 

( i )  non-cooperation by the holders of the statements of accoulpt, (ii) 
death of the claimants in who* favour statements of account hed been issued, 
and (iii) the present addresses of the hdden of the staOeImnt.t of tiammt 
being unknown to the Department; were standing in their way to liquidate 
h e  statements of account in large numbers. i t  was, therefore, dacidad that 
the department should not waste its efforts in pursuing thost cares aod if, 
after a reasonable notice. the parties did not come forward to tender their 
statements of account, the case might be consigned to Rccab .  

In addition to the above stipulation% it was obsaMd &at sane d tht 
holders of statements of account did not come forward to receive plrpront 
as the Natianal Defence Certificates which are issued to them under the 
existing Rules, are encashable only after a period d one ycu. A aRIiglDesti0n 
to allow payment in hard cash uptr, Rs. 1,000 initially rad the klil# in 
the form of National Defence Certificates, was accepted iu m. Tbc 
proplwal i< beint examiacd in conmltation with the Mir.isfry d RO.D# a&. 

Notwithstanding the above decision0 it was again hpnssad on iP Cho 
Regional Settlement Commissioners that the problem of liquidation of utab 
mmts of account was causing con- to the Dy#rtmcw and dray tbould, 
OLSS/69 



-therefore, personally look into each case with a view to liquidating it in as 
short a time as possible. 
[Ministry of Labour & Employment and Rehabilitation (Deptt. of Rchabili- 

tation) OM No. 4(2)/68-Bud, dated 14-1 0-681 
Recommendation 

The Committee note that the Government have h e n  able to bring down 
the figures of ancars of rent by Rs. 95 lakhs within a period of 18 months 
though a major pan of this reduction is as a result of correction of demand 
and writc off of irrewverable rents. The Committee hope that the Depart- 
ment of Rehabilitation will take cflective s t c p  to rccover the rent with a 
view to liquidate balance at an early datc. 
[SI. No. 12 (para 2.26) of Appendix to thc 25th Report (4th Lok Sabha) J 

Tie Committee would also like to know as to when the Department of 
Rchabilitation hope to complete all corrections in the Demand Re~istcrs 
regarding arrears of rent. 
(SI. No. 12 ( para 2.27) of Appcndix to the 25th Rcport (4th Lok Sabha)] 

Action taken 
question rclatin9 to the speedy liyuidation of the arrcars of rent of 

thc evacuee propertics tias been engaging the attention of thc Department 
of Rchabilitation for somctimc past. In view of the padual ninding up of 
the Settlement organisation which is actually responsible for the liquidation 
of the arrears, it was considered expedient if thc recovery work could be 
handed over to the State Government on agency basis. 

Accordingly the work relating to the rcco\;erj of arrears of rent in r c -  
pcct of cvacuee properties has k e n  transferred to the State Governments 
on agency basis except in thu States of Punjab. Hanana, Himachal hadab, 
h l h i  and Mahamhtrd where the work is being handled departmeatally. 
Wherc the work ha\ bccn tr3nsferrui to the Statc Govcrament , we have to 
depend upon thcm for necessary step being taken to liquidate this woiK 
as early crr possible. The Department of Rehabilitation have accord 
beecl pursuing this matter by holding periodical meeting$ and by 
letters to the State Governments to expedite thic work. Meetings are also 
a r r a n ~ d ,  whencver possible, with the District authorities to rmlve  diff i l -  
tics, ~f any. encountered by thcm. in rccovcring the rental demand. This 
matter was also discuslfsd in the mcetinp of the Re\ei~nal Settlement Cbm- 
missioner%- cum-Custodians of Evacuee Property held at Delhi on the 6tb- 
7th Junc, 1968. lo that meeting. it was again streswd upon the otlicers 
concerned to take effective steps to liquidate this work in as short a tim. 
as possible. 

2. As the Department of Rehabilitation is anxious to close down t& 
Sc.lemcnt Organisation in as short a time as possible. it is felt that if the 
Settlement Organisath's a c t s  in difiemnt States including the rent demand 
arc transferred to tho State Governments in the form of package deals, Pt 
would help us to achievc aur object of closing down the organisation early. 
Nscesa~ry action to sound thc State Governments in this behalf is also being 
4akcn. 

3. It might dm be added k c  that the arrears of rent which staid 
at Rs. 285.38 lakhs on 1-10-67 in respect of the evacuee properties and 



the Government Built properties in Delhi have been further reduced to 
Rs. 246.34 lakhs as on 1-6-68; the reduction of Rs. 39.04 lakhs compri- 
ses:- - 

(In lakhs of 
Rs.) 

Actual realisat ion . . . .  . . . . 15.29 
Reduction as a resuit of correction of Demand . 18-32 
Irrecoverable m a r s  of rent written off . . . 5-43 

4. As regards completion of work regarding corrections in the D e d  
Registers. it may be stated that this is a simultaneous process along with the 
recovery of arrears of rent. The squads in Delhi and rent recovery staff in 
Jullundur region while effecting recovery of arrears of rent. also take action 
for the correction of the demand. In so far as the States where the work 
has been transferred to the State Governments on agency basis, they have 
also k n  requested to have this work of correction completed as early as 
possible. In case the proposal mentioned in para 2 above rmrding package 
deals materialises, this will obviate the necessity of making any c~~ 
as the demands standing in the books will be transferred to the State Govern- 
ments in the form of package deals. However. till such deals are entered 
into with the State Governments urgent steps are being taken to crury out 
the corrections in the rental demands. 
[Ministry of Labour, Employment and Rehabilitation, (Deptt . of Rehabili- 

tation) OM No. 4/2/6&Bud, dated 20-11-681 

The Committee hope that Government will take necessary steps so that 
the acquired and Government built properties are disposed of at an early 
date. 

[SI. No. 13 (para 2.34) of Appendix to 25th Report (4th Lnk Sabba)] 

Reply 
The number of acquired evacuee properties a d  Government built pro- 

perties awaiting disposal as on 1st August, 1967 was 9,564 as shown in the 
region-wise break-up given below : - 

Acquired Govt. 
Rc[pon e ~ c u e t  built Total 

P'" P- 
paturr pmm 

.--- 

1 2 4 - 3 --- ----- --.- --- ---- 
I. Dclhi . . . . . 1,386 . . 1,386 

. . .  2. Bombay . . 141 1.8W 2,040 
3. Jullundur . . . . .  . 4,192 . .  4,192 

. . . .  4. Rajasthan . . 119 21 140 
. . . .  5. M.P. . . .  114 118 202. 

6. U.P. . . . . . . . .  805 426 1.231 
7. Bihar . . . . . . .  303 70 373 

-.- - 
TOTAL . . . . .  

L_-- 
7#30 2,534 9,1164' 



2. The position of thc disposal of propcrties.was revicwd in the meeting 
of the Regional Settlement Commissioners held on 6th & 7th Jlme, 1968. 
The number of properties awaiting disposal as on 1-5-1968 was 10,381. 
During the period from May, 1968 to August, 1968, as many as 924 pro- 
perties were resumed as a result of non-payment of htalments cancellation 
of sales etc. of this total number of 11,305 properties, 1,800 properties were 
dispcxed of during the aforesaid period leaving a balance of 9,505 properties 
as on 1-9-1968. The region-wise break-up of this figure is given below :- 
- .. . -. . .- . .- -- .- ---- - - -  - - - - 

Acquired Govt. 
Region evact~ec hailt Total 

r -  pro- 
pertles perties 

- .- -. . .- . . . . - - .- . -. . - . - .. --- -. . .-.---A 

1 -, - 3 4 
.. . . -  

I .  Dclhi . 
2. Bombay . 
3. Jullundur . 
4. Jitipur . 
<.  1niIt)re . 
h. 1 . 1 ~  Lncw 
-. i ' . d ! i l . 1  

3. 'fie following measurcs haw been taken to cxpditi. tnc dlpcrsal of 
Ihcsc prqxrlics :- 

( i )  The Regional Settlement Commissimcn haw k e n  awhorised 
bxfe thih kpartment lctter No. 3 (  24)  con^.) k Pn~p./67. 
dated 23-10-67 (hnnexure V )  to sell the pr yxrticc to the sit- 
ting occupants by negotiated SIC. if tho prop:rtic> haw not 
fetched adequate bids at the first auction. 

( i i  The priqwnics in occupation of Scheduled C' .~str .s/Tri~ in 
Punjab have been sold to the Stcltc Government in a package 
Jcal at 15% of the reserve price for uansfcr to the p r m t  
ixcupant. ( Anncxure M) . 

( i i i  1 The Kcgioml Scttlenlent Comrnissioncr, Jullundur. has been 
authorisd to sell the propertier; built upcm or encroached upon 
by thc ocr.upvus of the adjoining properties, ;a the market 
pricc . 

l iv) The prcymties in Delhi which are situated in Slum Areas havc 
been transferred to the Municipal Corporatian of DAhi. under 
thc Slum Clcarancc Act. 

( v )  All the acquired evacucc properties in Rajasthan ;ire being 
tmsfcrrcd to the Statc Govt. in a packag deal. Simiiarly the 
p.sibilities of transferring thc residuary r~= State Oovernments in package deals are ing exphmd. 

4. As a wsult of the abovc measures it is hopcd that a l a r p  numher of 
properth will be dispsed of socnr . 

5. T h  disposal of properties is being watchai through thc nlonthiy re- 
parts nxeivd tram the Regioanl Settlement Cimuniw;ioncrs. Tbe pasitioa 



of pandiag work in the Regional &ces is also reviewed by the. M(R)  
periqdicplly by holding discussions with the individual Regional Sattlment . . Comrmssloners. 
[Ministry of Labour & Employment & Rehabilitation (Deptt. of Rehabilita- 

tion) OM No. 1(2);65-Bud, dated 14-1-1969] 

A N N E X U R E  V 

No. 5 (  24) Comp. bi Prop./67 
Government of India 

Minictn of Labour. Employnlcnt & Rehabilitation 
(Department of Rehabilitation) 

Office of the Chief Setrlenlcnt Commissioner 
Jaisalmer House. New Delhi. 

Dated the 3 r d  October, 1967. 
To 

All Regimal Settlement Commis~ioncrs/ 
Asstt. Settlement Commissioners I/c. 

SLRJ ECT :--Sale of rrndisposed of o~-qltir.cd cwclcep prr~pc'rtie~ lo the sift i t tg 
occupan rs jointly 

Sir, 
I hereby direct that the remaining undisposed of cviicW properties 

which had been tricd in auction once and have pat fetched bids upto thc 
reserve price be sold by negotiated sale to the sitting occupants. Thc salc 
of properties of the value up to Rs. 25.000 be finaliscd hv Settlemonl Coni- 
missioner themselves by following the under-mentioncd principles :- 

( i )  Properties in occupation of more than one person which arc 
valued up to Rc. 25.000 may bc sold to thc sitting occupant\ 
whether authorities without rcfcrcnce to mc if thcv ilrC intcrcstc.cl 
in purchasing the propertie\. 

The persons who camc in occupation of acquircd evacuee 
properties before 3 1 st December. 1 960, werc eligible for rep-  
larisation of their occupation. The regularisation of s a l ~ e  
properties was stopped with effect from 31-12-62 ;1DQ tbat of 
allottable properties was stopped w.e.f. 28-2-1 963. ?)1e 'sale d 
properties by negotiation bc made in favour of only those par- 
S(HIS who came in possession of the properties Mort 31st 
December, 1960. 

( i i )  If any one of the occupants is not interested to purchase the 
property, the property be transferred to thc remaining occupant\ 
Joint ly .  

(iii) The propcrty should be offered a! the market price; 
(iv) While Mering propertics a maximum time t i t  d 'ene month 

be allowed to the occupants by which thcy should p y  thc Mcc. 
In cases where the price is not paid within the stipulaM period, 



the property should straightaway be put to auction Where, 
however, only some of the occupants fail to pay, and tbe re- 
maining occupant or occupants are reported to pwchast the 
wholc of the property jointly, sale may be made to the willing 
occupant/occupants to purchase the property at the market 
value. 

( V )  Thirty per cent of the price be recovered in cash and the b a b c e  
cither in cash or through association of claims; 

(vi) It should be madc clcar to the occupants that the calculation in- 
timatat will be treated us final and will in rm case be reduced 
and no wrrespondcncc about the reduction in value or its jmy- 
mcnt over a longcr pcriod will be entertained. 

(vii) The price alongwith upto date arrears of rent due from the pur- 
chasers he recovered in full, the arrears of rent due from the 
occupants not purcha\ing the property jointly be recmfed from 
thcx occupants. 

(viii) I t  should be explicitl>- ni;dc clcar in the sale deed that the prw 
pcrty is lxing sold to bc clccupaats jointly. The line plan of the 
pnqxrty indicating any private partition should not be attached 
with the sale deed. 

2. In ordcr t o  cnahlc the valuation agncy to determine the market 
value of the properties, you arc rcqucstd to obtain information in regard to 
the percentage incrcasc in the land rates of the locality in which the aoquirrd 
evacuee propcrtics arc situated from the Collectors concerned. The infor- 
ntltion may plem be supplied to the O.S.D.(W) in the enclosed polbnna. 
mtcs of propertic\ of thc Vuluc of niorc than Rs. 25,000 be refemd to me 
for clrders alongwith your trcommendations. 

t Yours faithfully, 
%/- 

Chief Set tlcment Commissioner. 
List of Prnprrrrrs whrch haw alrrah lvrn rrrd m Aucliun and M hkh arc propwd 

ro be SOW to rhr Jlrrrw ocrwnmts h . ~  Nrqotiotd sale. 
- .  - -- --A .- - --- 
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3. Five years have since elapsed when we started transferring the work 
to the State Governments. It was expected that aftcr lists/registcn indi- 
cating the recovery to be effected had been passed on to the district 
authorities, the State Governments would put their machinery on the job 
whole heartedly, and make speedy recovery of our dues. The results 
achieved by the State Governrnqts have? howevg, not been vcry en- 
couraging. From the reports so far rece~ved from the Stiite Gowrnm:.nts, 
the over-dl position as on 31-3-1968 is that out of total demand of 
Rs. 514.37 lakhs in all the States, recovery to the extent of Rs. 117.40 
lakhs only has been made as per statement attached. It will bc seen 
from the Statement that whereas some recoveries have becn cficcted in 
the States of Rajasthan, Gujarat, Uttar Pradesh, Punjab and Kcrala. the 
recoverie3 made in other States are quite negligible. 

4. We have been repeatedly requesting the State Governments to give 
due priority to the disposal of the Settlemnt Organisation's work has since 
been taken over by them on agency basis. Besides reminding the State 
$hernments demi-officially, meetings have also been held with tbem 
to impress the u ncy of tqe work. In some States meeting were evm 
held with the Col T ectors to resolve their difficulties, if my, in the disposd 
of this work. The question of accelerating the pace of recovery had abo 
been discussed at the meetings of tbe Rehabilitation Ministers Conferraces 
held on 5-5-1966 and 17-5-1967 in Delhi. After the Public Acc<mnts 
Committee's recommendation referred to above was received, the Chief 
Secretaries of the various State Governments were w i n  addressed dcmi- 
officially on 27th May, 1968 bringing to their noticc the O ~ S C N ~ I ~ ~ S  
made by thc Public Accounts Committee. It was again impressed upon 
them that one of purposes underlying the transfer of this work to the 
State Government.. was its expeditious disposal. As the progress was 
not upto the expectation, the State Governments were again requested 
to bestow urgent attention on this matter and arrange for necessary steps 
to be taken to ensure that thc remaining work of recovery was completed 
within the shortest possible time. The Regional Settkmcnt Commission- 
ers were also instructed to maintain close dccision with the State Govern- 
ments and to render all p o s M e  assistance to the lattcr in the speedy 
liquidation of the pending work transferred to the Statc Governments. 
This has thereafter been followcd by personal discussion with the Stare 
Governments. Some of the State Governments have in turn urgcd u p  
the districts authorities to takc effxtive stcps for cxpcditiou5 liquidnti!m 
of the residuary work. 

5. Besides repeated requests made to thc State Governmcnts to 
cxpdite diymsal of the work, their oficcrs have also been dclcgakd with 
necessary powers under the Displaced Persons (Compensation and Rchabi- 
litation) Act, 1954 to enable them to tackle the work effectively. It 
will, therefore, be seen that all possible efforts are being made to get 
the work expedited. 

6. It has, however, been !%jj ielt that &;I m s l e r  of the work 
to the State Gwemments on agency basis, we have stiU to maintain some 
stafI in the regional offices to receive returns from the State Gwe- 
to compile them and also to attend to various queries raised by tbt SUltc 
Governments or their &cials in the discharpc of their functims. Accord 
in$y a suggestion has been made that it wiU be a better proposition if 



the residuary assets of the Settlement Organisation in various States oras 
transPerred for good to the State Governments by way of package deals, 
as has already been done in respect of some items in Punjab on scum 
ugread price. We are now pursuing this line, and have startad nego- 
tiating accordingly with the various State Governments. In fact, tbe 
Ra)allthun Government is the second Government to have agreed nceotly 
to a package in respect of (1 )  Urban and rural proptrties (2) arrem 
o f  rent, ctc. 
[Ministry ol' Labour, Employment X: Rehabilitation ( Deptt. of Rehabilita- 

tion ) O.M. No. 4(2) /68-Bud, dated 2-1 2-19681 

Quantum of work 
transfcrrc! 

- . . - 
.4 rnotmr ditr 

. R\. 1 3 3 . 3 1  lahhc 

Rs. 170.72 Iakhs 

Quantum of ~ o r k  
Completed 

- - -  --- 
A r otr 

13-54.; R\ .;J 17 l a h h  
(upto 31-3-67) 

Ifr-Wi.' Ri.  I .02 lakhs. 
( u p t ~  3 1-5-67) 

Tbc Commiltcc rirc constrained to notu that a rum of Rs. 60,000.00 
hccamc irrccovrr;thlr drrc to liquidation of four cooperative societies 
The Comn~ittcc desire that Govcrnmcnt should take appropriate steps to 
safeguard thcir tinancial interests in case these scrckties arc found to 
lioltt any asset\. The Committee also desire that clearance of outstanb 
ing ncovcries from Government dcparuncnts as well as from other 
privatc institutions should bc expedited. 
[S. No. 15 ( p r a  2.47) of Appendix to 25th Rcprt-44th  Lok Sahba)] 

' Rw recom~ncndation of the Committee has bcen noted. Effort 
biq made b recover as much mount from thc cooperative sockties 



Action taken 
A note on the subject will be submitted in consultation with the Deprt- 

ment of Works and Housing as the work of constructing the building at Ajanta 
was entrusted to the C.P.W.D. 

R e c o m ~ m  
Tbe Conmiittcc also feel that what a tourist requires the most after a visit 

to a widely spread out monument like Ajanta is some space to  stretch out 
and relax. It may be a good idea to provide for stretch-on chairs in a gallery 
commanding a good view. 

[Para 3.38 of the 25th Report (4th Lok Sabha)] 

Action taken 
The sugcstion has been forwarded to the Archaeological Survey of India 

for necessary action. The Public Accounts Committee will be iDformed of 
the position in due course. 
[Ministry of Tourism and Civil Aviation O.M. No. 37-PC(48):'68 dated 

16-1 2-19681 

As the caw is arb-judice, the Committee would not likc to comment on it 
3t this stage. They would, however, like to be informed in due course of 
the result oi the Cuurt proceedings and of thc disciplinary action taken against 
the officer(s) at fault. 

[Para 3.39 of thc 25th Report (4th Lok Sabha 1 J 

The two oficrr5 involved in the case were an Accountant in the Govern- 
ment of India Tourist Office, Madras. and a Managcr of the Government of 
India Tourist Bungalow, Madurai. Both thcsc oficers were tried in courts 
of law and have since been convicted. The Manager has been sentenced to 
Rigoruus Imprisonment for 2 years and the Accountant has been awarded 
sentence of one year's Rigorous Imprisonment and a fim of Rs. 500/ - .  Iln: 
Accou.ltant has filed an appeal against the sentcncc in the High Court, Madras. 

During the period of embezzlement involved in the case, five officers 
functioned as Drawing and Disbursing Oficers at different times. With a 
view to determining the extent to which laxity in supervision on their put 
facilitated the said cmbezzlcment, their explanations wcrc called fur. 
From the explanations furnished by thcm, it is found that in the case of four 
otficers, it is prima-!mie not po.;sihlc to ascribe any responsibility. As regards 
the fifth, some further information has b m  called for and the Public 
Accounts Committee will be informed in due courx.. 

Recummeed4tioa 
Tbe Committee understand that the Ministry of Tourism and Civil Avia- 

tim have taken m e  remedial measures to check such cases ai c m h a b  
meat. They would like the Ministry to review the working of thus meanas 
a d  exambe their adequacy and tighten up the present procedure, if tcmd 
lacking, to avoid recurrence of such cases. 

[Para 3.50 of the 25th Report (4th Luk Sabha)] 



Action taken 
The amount of embezzlement related mainly to transactions connected 

,with the Tourist Bungalows which, until the transfer of their management 
t o  the India Tourism Development Corporation with e l k t  from 1-4-1967, 
were run departmentally. The Tourist Bungalow, Mahahlipuram was under 
the charge of a Steward from 1-4-60 to 1-10-62. The cash remittances 
between the Tourist Office, Madras, and the Tourist Bungalows under its 
jurisdiction were frequent and siwablc providing opportunities to perms 
entrusted with their handling to indulge in malpractices and defalcation. With 
the transfer of managcmcnt of thc Tourist Runplows to the India Tourism 
Development Corporation. the chances of niisappropriation of Government 
moneys in the Tourist Officc havc bcen minimiscd as the handling of cash 
is restricted to transactions rclating to the ofiicc itself. In  thc circumstances. 
the existing system o f  periodical audit inspections of thc accounts of the 
Taurist CMces by the rcspcctivc Accountants General is considered an a&- 
quatc safeguard against cnibc.~lcmcnt of Govcrnmcnt money in these offices. 
The Accountants General concerncd havc ;tl.w bcen requested o n  7th Decem- 
ber, 1968 that in future. they should arrange for morc intcnrivc inspections of 
the accounts of the I'ourist Otfices and at )cast oncs a year SO a< to cnsurc 
that the maintenance o l  accounts in these ollices docs not leave loopholes. 
These audit inspections will bc in addition to the periodical adrninistraaive 
inspcctions. Furthermorc. thc provisions o f  the Treasun Rule, regarding 
maintenance of cash book ctc. h:lvc hccn pintcdly brought to ihe notice 
of tile Heads of the Tourist Oflim on 7th Dcccmhr. 196% for strict chserv- 
anw by the Drawins and Disbursing O!liscr\ icl thew oflice\. 
[Ministry of Tourism and Civil Aviation O.!bl. So. 37-PC(39 J ,  68 dated 

10-1-691 

April 28. 1969 
C'c~ir.akt&i 8, I 89 1 (S) 



APPENDIX 

_ ______________ . _ . . _ . . -- . - - .... .. .. - - ~  ---.-- 
SI. Para Minis11 y!Dip;~rtment 
NO. No. nt' concsrncd Recommendations 

rhc 
Rennrt 

(;;I Ios* arc riot alliwcri t o  cx- 
CLYJ thc nunrn~llnl p c t ~ n l i y  
10 bc prcsmbctl t:i that hc- 
hall; 

(11 I thc rctricvrd parachutes ere 
prolrcd tntrr ~ \ I L Z  w~thtwt  
loss of t inr ,  and 

( I  I in the caw of parachute  found 
unscrvuablc 11rnclc iu-tmn Ir 
lahen to  rrrirngc firr thew 
tliqww!. 

3. 1 .I0 Ministry of  L a b w  and h n -  T h c  ( 'onmittcc a r r  not hi~tt\lKd wtth 
ployment and Rehabilita- p rc rpm made w ~ r h  thc liqutdatlnr~ 
lion (Dcptt. o f  Hchahili- o f  o u w m l i n g  sti~tcnwntr of oa.0- 
tation) untr. Ar against 6507 btntements c i l  

account of the aggm te value or 
Rr. w ~h pXw on ~ I S I  
<ktobcr,  1967. 51189 rtslcmcnU d 
account of the apgr rp te  vahw of 
K5. 82 .94 lakhs werc st111 pending OII 
151 JUIU. 1968. --- - - _ - - - - _ . _ .  _ . .. -__..-_ _ ___-___._,__ 
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4. 1 .I 1 Ministry of Labour and Em- 
p,loymsnt and Rehabllif? 
tlon (Deptt. of Rehabill- 
tation) 

Do. 

The effect of the new system of pay- 
ment of compensation in the form of 
National Defence Certificates en- 
cashable aftcr a period of one year 
in respect of the statement of 
accounts up to thc value of Ra. 
2,000 has not bcen encouraging. The 
Cammittee desire that early dcci- 
sion should be taken on the pro- 
posal to allow p a y m  in hard 
cash up to Rs. 1,000 initially and 
the balance in the form of Kational 
Defence Certtficates. 

The Committee also suggest that new 
system of payment may Ix suitabiy 
publicixr! arnonpt the Jisplaced 
pcnons so that they may come 
forward in larger numbers and 
accelerate the process of finalisation 
of pendmg starcrnents of accounts. 

Th: Comn!:tec m):s lh3: Govcr~l- 
ment haw b:en ablc to k i n g  down 
the arrears of rent tn respect of 
cvaxci.  propcntc'~ ant1 Gtwcrnment 
built propentcs tn Delb from Rs. 
285.38 lakhs a n  1st October, 1967 to 
RI. 246.U iakhs on the 1st June. 
1968. Oul u i  the reduction of arrears 
of rent b> Rs. 39 W lakhs. the actual 
rcaltsatton war only to the extent 
of Hs. 15.29 ldLh5 the rcmainlry 
bang ax.soun:cd b! correction of 
Jemmdr (Rs. 18.3: lakhs) and 
wrrte oK of trreco\erabir arrears of 
rent Rs. 5.43 iakhs. Thts IS ~ n h -  
twe of the fact that thr amounts 
shown arrears need to be am- 
fully and cytematcally sur t -  
n t d .  

Pcndtng the prop& t r a d e r  of 
~ s s e t s  of the Settlement Organii- 
rion indudtrig the rent demand to 
the Statc Government. in the form 
of pack;rltc d d s .  the Comtnitte~ 
consider that efforts shoukl continut 
to be made by thc Departmatt of 
Rehabilitation in the m a n t h  to 
rectify t k  demands and m j i s c  
the .mars. 



----- --- - .- .--------- -. ---- .- 

I ? .. 3 4 -- -- - -- - -- .- .. .. -- -- -- - 
9. 1.23 Ministry of Labour and Em- The Committee note that thc State 

ploynicnt and Rchabilita- Ciovernnlents to whom the work of 
tioii (Dtptt.  of Rehabilita- recovering outslanding dues for 
t ion .) evacuee properttes was transfcrrccl 

on agency basis have made r#r,verics 
to thc extent of only Rs. 117.40 
lakhs out of a total dcmand of 
Rs. 514.31. Whcwas rccovcriec. 
miountlnp to some Idhs were 
cffccted in thc States of U.P.. 
Gujarat, Rajasthan and Punjab, 
thc rccovcrics in other Sratcn mxc 
negligible. 

Tlic Committcc would like the DL'- 
partmcnt of Hchabilitatic*n to c m -  
tinitc to pursue ~.igorously wtth thc 
Statc Govcrnmrnt the question trf 
cffccting rccovcrics p e ~ l d ~ n g  thc m- 
clusim of thc package dcals fol. 
transferring the axsets of thc Sctt.1~- 
mcnt Organisattnn t c l  the Statr 
Gownmc~its .  

Do. 

Thc Committcc dcc~rc IhiiI v~gcuour 
cff~wis should he niadc r.rcover 
the arrears of rcnt for propertm 
in Fnridabad a\ only R\. 43 700 
out of Rs. 2 .92  lakli\ rhown a s  
outstanding h : ~  hcrn ~~'clwercd SO 
far. -.-- - -- . .- -.. .. "- 



, 1 ' Nune of A m ;  A ncy SI. NarneofAmt 
No. s o .  No. WCY 

No. 

DELHI 34. Peoplo's Pubiisbin~ House, 96 
Rani Jhansi Road, New 24. JainBook&oacy, Coanaught 1 I Dcthi. 

Place, New Delbi. 
25. Sat Namia & Sons, 3141, 3 35. The United Book Agency. 88 

Mohd. Ali Bozar, Mori Gate, 48, Amnt Kaur Market, 
Dclhi. Pahar Ganj, New Dclhi. 

26. AtmaRam & Sons, Kashmcre 
Uatc, Delhi-6. 36. Hand &,tlk Ilousc. 82. 9s 

11 Janpatb, New Delbi. 27. J .  M. Jaina & Brothh, 
Mori Gate, Delhi. 37. BookwcU, 4, Sant NnranS;ari 96 

28. Thm Central New, Agency, 1 5  Colony. Kingsway Camp, 
23/90, Connaught Place. Dclhr-9. 
Ncw Dtlhi. 

29. The Eogltsh Uook Stolc, 20 hlAN1PUR 
%I,, Connaught Circue. 
New Delhi. 38. Shrl N. Chaoba Srngh, 91 

30. Lirkshmi Book Store, 42, 23 News Amcut, Ran~lil Paul 
Municipal Market, Janpaih, High School Anncrre, 
New Delbi. Irnphal. 

31. Bahrec Brothers, 188 27 
taJpatrai Market, Delhi-6. 

32. Jnyano Book Depot, Chap- 66 AGEXTS I N  EOHEIGN 
purwala Kuao, Karol Bagh, COUNTRIES 
New Delhi. 39. The Sscretary, J3tabli~J.1- 59 

33. Oxford Book& Scatiooery hin matt Depanment. Tbe 
Company, Scindia Hause, High Commission of India, 
Connaught Place, Yew India Housc, Aldwyth, 
hlhi-1.  LONDON. W.C.-I. 
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